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Mr. Deputy-Speaker: The question 
is:

“That the Bill to provide lor 
the authorisation of appropriation 
at moneys out of the Consolidated 
Fund of India to meet the 
amounts spent on certain services 
for the purpose of Railways 
during the financial year ended 
on the 31st day of March, 1955, in 
excess of the amounts granted for 
those services and for that year, 
be taken into consideration.”

The motion was adopted.

Mr. Deputy-Speaker: The question
is

“That clauses 1 to 3, the 
Schedule, the Enacting Formula 
and the Title stand part of the 
Bill ”

The motwn was adopted

Clauses 1 to 3, the Schedule, the 
Enacting Formula and the Title were 

added to the Bill.
Shri Jagjivan Ram: I beg to move: 

“That the Bill be passed.”

Mr. Deputy-Speaker: The question
is:

“That the Bill be passed”
The motton was adopted.

1207hrs.
BANARAS HINDU UNIVERSITY 
(AMENDMENT) ORDINANCE
AND BANARAS HINDU UNIVER
SITY (AMENDMENT) BILLr-Cmtd.

Mr. Deputy-Speaker: The House 
will now resume discussion on Shri 
Braj Raj Singh’s resolution regarding 
disapproval of the Banaras Hindu 
University (Amendment) Ordinance, 
1958 (Ordinance No. 4 of 1958), and 
the Banaras Hindu University 
(Amendment) Bill, 1958.

Out of six hours allotted for both, 1 
hour and 6 minutes now remain. Shn

Hansh Chandra Mathur will continue 
his speech. After the discussion is 
over, the resolution will be put to the 
vote of the House first, and, if 
negatived, the motion for reference to 
the Select Committee will be put to 
the House.

I would request Shri Hansh 
Chandra Mathur to be brief.

Shri Harish Chandra Mathur
(P ali): The new point that I am 
going to make will be absolutely a 
fresh point.

Shri Braj Baj Singh (Firozabad): 
May I point out that in the Business 
Advisory Committee, the Speaker m b s  
pleased to say that one additional 
hour may be allotted to this subject if 
the House so desires. So. we may 
extend the time allotted.

Mr. Deputy-Speaker: The hon.
Member should have no complaint

Several Hon. Members rose—

Shri S. M. Banerjee (Kanpur): 
Several Member;, here have not 
spoken at alL

Mr. Deputy-Speaker: If there is
such a desire, I shall see that the time 
is extended.

Shri Mohammed Imam (Chital- 
drug): I just wanted to point that 
yesterday, the Speaker was pleased to 
direct that those who are not in the 
Select Committee will be given 
preference. I think that has been 
sufficiently done. Now, I think th*' 
others may be given preference. They 
are also anxious to speak, lliis  was 
the hope held out by the Speaker 
yesterday.

Mr. Deputy-Speaker: I entirely
agree with the hon. Member. We shall 
see to it, provided there is time.

Shri Harish Chandra Mathur: Mr.
Deputy-Speaker, as I carefully 
listened to the spirited speeches made 
on this resolution and the Bill the day
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before yesterday, I had a feeling that 
thf; hon. Members spoke with certain 
injured feelings. It is obvious that 
certain observations in the report 
have touched off their sentiments, and 
it was out of those sentiments that 
certain angry and spirited remarks 
emerged. It wilt be really unfortunate 
if in this important measure we are 
carried away by some anger and 
irritation, because, the measure before 
u is of vital importance and great 
significance.

Firstly, the Bill concerns a national 
institution of great importance with 
which most of us had certain deep 
and Ultimate relation and respect. 
Secondly, it concerns a very great 
principle—the autonomy of university 
life and administration. When we are 
called upon to discuss upon matters of 
such vital importance, a groat 
responsibility devolves upon us. As 
I said, we all feel deeply interested in 
this great national institution, but I 
might inform the House that we who 
come from what used to be the old 
princely States in Rajasthan have- i  
special feeling for this University, 
because wc had only this University to 
look upon as our own. Even my 
friends from Uttar Pradesh and Bihar 
had some other universities in their 
States which they could call their 
own, but we who were in those Indian 
States could consider only the 
Banaras Hindu University as our own, 
and our deep feeling of ownership of 
this University was always given a 
cordial response by the great founder 
of this University.

I might inform the House that most 
of our students from those princely 
States had always found their plate 
in this University for all types of 
education. My own younger brother 
went to this University for the 
engineering degree in 1929. My two 
sons took their engineering degree 
from this University. I mention this 
.only to give the House an indication 
of the background and the context m 
which I am speaking. If anybody 
would look at the list of donations, he 
will find that Jodhpur, from where I

come, is at the top of the donors’ Uat. 
We have in that University a Jodhpur 
Chair and even when the greatest 
political pressure was brought upon 
those Indian States we never hesitated 
to stick to our position. Here I may 
mention with pardonable pride that in 
1946 it was my proud privilege to 
send a cheque for Rs. 2 lakhs to this 
University when it was in financial 
difficulties. I have mentioned this, 
not just to boast but to show how 
deeply interested we are in this 
University, and it is in this context 
that I will speak.

The first question which naturally 
arises in our mind, which must be 
answered to the satisfaction of every
one, is: was it necessary to appoint 
this Committee? Was, there any real 
justification for it? Or was it an 
onslaught on the autonomy of this 
University, this great institution for 
which we have such strong feelings? 
My friend, Pandit Malaviya, who 
spoke the other day, spoke with 
injured innocence and with great 
eloquence. I do not claim half that 
i loqumce. Still, I do claim that I 
have facts m my possession which are 
much more powerful than his 
eloquence. It was an evil day for this 
great University when the noble 
efforts of the great Vice-Chancellor of 
this University, Dr. Radhakirshnan, to 
persuade Di. Shyama Pras-ad 
Mookerjee to come as Pro-Vice- 
Chancellor, so that when Dr. Radha- 
knshanan retires he may step into his 
shoes as Vice-Chancellor was foiled 
and sabotaged by certain intrigues in 
that University and if my information 
is correct, my hon. friend, who spoke 
with all that vehemence had a lot to 
do in this matter. Those pressure 
methods which were employed to 
make the climate of this University 
suffocating for a person like Dr. 
Radhakrishnan, those pressure me
thods which were responsible for
keeping away a personality like Dr.
Shyama Prasad Mookerjee, those very 
methods and those very means re
coiled on my hon. friend, who spoke
with that eloquence, and he himself 
screamed under those very circum
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stance* and reported to the Education 
Ministry that an enquiry was warrant* 
ed. It was made impossible, because 
of the intrigues that were played on
that. University, for any personality of 
any eminence to go there and remain 
as Vice-Chancellor. All efforts were 
made to have a person of the standing 
of Dr. Radhakrishnan as Vice-Chan - 
cellor. And all the Vice-Chancellors, as 
the Minister of Education has read out 
copiously from the reports and letters 
of these eminent Vice-Chancellors of 
this great University, have stated one 
after the other that such an enquiry 
was warranted.

Now, in the light of these 
circumstances, may I know what 
course was left open to this Govern
ment except to order an inquiry? If 
any charge could be laid against this 
Government, the charge is that they 
delayed the matter too much and that 
they oermitted this state of affairs to 
prow to such an extent that it became 
essential to take immediate action. 
13uL, possibly respecting the autonomy 
of this institution, possibly guided by 
the ereat name of the founder, with 
which it was associated, they waited 
till the last moment It was only at 
this stage when it became absolutely 
impossible that they appointed this 
Committee

Now, having justified the appoint
ment of this Committee, the second 
question which arises is whether the 
Committee was properly constituted. 
I might submit that the very 
personnel of the Committee suggests 
that no better committee could have 
been appointed Which would 
•ommand the highest respect from all 
quarters. We have two eminent 
members of this House in it. I will 
not say a word about them. Then we 
have the personality of the ex-Chief 
Justice Mahajan on that Committee. 
Chief Justice Mahajan, whom I know 
personally, is not very much liked 
by the Government. He was an 
eminent Judge, Supreme Court Judge 
and then the Chief Justice of that 
Court and he always gave decisions 
which were very uncomfortable to 
the Government. Can anybody in any

earnestness suggest that the Govern
ment appointed a Committee with 
Justice Mahajan in it wanting a report 
to their liking? It would be just 
asking for the impossible or talking 
something absurd or nonsense. So, it 
is really a matter of great regret to. 
me that the personnel of this Com
mittee was so lightly criticised. 
Certain members went even to the 
extent of suggesting that a committee 
should be appointed to go into the 
conduct of this Committee. Whenever 
this House has asked for a certain 
committee to enquiry into such 
matters, they have always suggested 
that we should put in some High 
Court Judges,. Now, here is a Supreme 
Court Judge; he was even the Chief 
Justice. He was a Judge who, as 
Chief Justice, had earned the reputa
tion of his own for his independence. 
So, if in spite of all that, the mem- 
beis of the House are not satisfied, I 
do not know what else will satisfy 
them.

Then, this Committee was not 
appointed out of any arbitrary powers 
but under the irgular rulrs framed 
undi>r the Banaras Hindu University 
Act itself If anybod;. had taken care 
to read the Report, he would have 
found it stated in the report “ Under 
rule . the Visitor had appointed” . 
Here I would not like to say a word 
which will have anything to do with 
the President, who happens to be the 
Visitor in this case. Could, we, for 
one moment, think that the Visitor 
would permit himself to be carried 
away by certain Government notes, 
and particularly in respect of this 
University for which he himself had 
certain personal attachment? He 
would not have permitted the Gov
ernment to take any action which 
would not be in the best interests of 
the University. I cannot conceive of 
such a thing.

Now. having said that, having justi
fied the necessity for the Committee, 
having justified that the personnel of 
the Committee could not have been 
better, let us see what further action 
should have been taken by the Gov
ernment. I would like to remind
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•this House and every member of this 
House that whenever reports of such 
committees have been submitted, it 
"has been the usual practice for the 
Government to accept them instead of 
treating them lightly. When a Com
mittee consisting of such eminent 
persons from all walks of life submits 
a report, here we sit down and suggest 
that Government should have thrown 
out that report summarily and with- 

-out giving any value to it. I do not 
say that Government are duty bound 
to accept all that have been stated in 
this Report. I do not also think that 
everything that has been stated in this 
Report is correct. But there is the 
least doubt, I do maintain, that the 

•Committee was probably constituted, 
the committee was warranted, there 
could not have been any better persons 
in the Committee and whatever the 

•Committee has reported deserves the 
respectful consideration of everyone 

■ concerned.

Shri Braj Baj Singh: Even when 
there are factual errors in the re- 

,Port?

Shri Harish Chandra Mathur:
While discussing this matter certain 
hon. Members stated that this Report 
was one-sided, that it never took into 
consideration what was to be stated 
by a certain group, that the Committee 
was carried away by the Vice- 
Chancellor and that the Report is an 

.absolutely superficial one. I would 
only request those hon. Members to 
take the trouble of reading the re
port. The Committee had invited each 
and every member who was interest
ed in this University to tender evi
dence, to submit memoranda etc. 
When a Committee openly invites 

•«veryone interested in the affairs of 
the University to submit memoranda, 

.how oan it be called one-sided? They 
have gone through as many as 70 
memoranda and quite a large number 

-of persons were examined by them, 
.and those persons who have been

examined are persons of great emi
nence. Not only that. The matter does 
not end there. When some of the 
members represented that the time 
allotted, the time given for submit
ting the memoranda was short, the 
Committee never hesitated to extend 
the time, and give a much longer 
time so that anybody who was inter
ested could submit a representation. 
Could the Committee be called a par
tial committee?

After having given the extended 
time, after having taken all the evi
dence which was available and after 
having considered all the memoran
da which were presented to the 
Committee, it comes to certain con
clusions. Not only this, the Committee 
has in its report mentioned at more 
than one place—if I had the time I 
would go through this report and 
read to you from page to page and 
show to the House as to how carefully 
the Committee has considered each 
and every aspect . . .

Mr. Deputy-Speaker: I am glad the 
hon. Member knows that he has very 
little time now.

Shri Harish Chandra Mathur: That 
is why I am discussing only the im
portant principles and the important 
points. But this view which I am re
presenting has not been represented 
in this House and if you do not allow 
enough time to put forward this view, 
there will be a very wrong impres
sion staying in this House. But still.

Mr. Deputy-Speaker: Normally
when we are discussing a Resolution 
15 minutes are allowed and the hon. 
Member has had 15 minutes.

Shri Harish Chandra Mathur: We
are discussing the two, both together.

Mr. Depnty-Speaker: He can hive
five minutes more.
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Shri Hartsh Chandra Hatbnr:
Otherwise I would have confined my
self to 15 minutes, but because we 
are discussing both-----

Sir. Deputy-Speaker: The hon.
Member can speak for another five 
minutes.

Shri ifarfah Chandra Mathur:
I will try to wind up in five minutes.

These very facts which have been 
mentioned bv certain hon. friends 
stating that they had not been con
sidered, the Committee had made a 
specific reference to them. They have 
gone through those facts and even 
in the epilogue—their epilogue is 
very interesting—they have visualis
ed all this criticism and have made 
a mention of it m their epilogue. So, 
it would not be fair to say that. But 
having said all this, I do wish to in
vite the attention of the hon. Mem
bers to the two apprehensions which 
have been given expression to here 
or elsewhere.

What is felt is that there is
not only one group— it may be a 
dominant group—but there are three 
groups Two or three of the groups are 
in the University. The apprehension 
is that the action taken will result 
only in crushing this one group and 
the other groups will come up. The 
apprehension is that the action is de
signed to strengthen a group which is 
today not dominant but which is
weak. It has also been alleged that 
the present Vice-Chancellor has a 
group of his own, that his father—a 
head of a department in the university 
had appointed certain persons, that 
he himself is responsible for certain 
appointments and that there is a
group at his own in which he is
interested. I wish the hon. Minister 
to make it clear and not only to give 
us an assurance but to tell us whe
ther this is a fact, whether there is 
any trwth in this apprehension and 
allegation and what further steps he 
propose* to take to see that not only 
this jwrtictflar group is liquidated but

all groups are liquidated and proper 
atmosphere is generated in the Uni
versity. This apprehension should be 
laid at rest.

Another word which I wish to add 
is that apart from these groups 
another feeling, and a very correct 
feeling, is that most of the deeds are 
attributed to this University. This 
great national institute has been isola
ted and has unnecessarily been given 
a bad name. Many of the things 
which are happening in this Univer
sity are happening elsewhere also. I 
do not know how far this is correct. 
May be, it is true. As a matter o f fact 
when I spoke in the University Grants 
Commission debate, I strongly recom
mended to the hon. Minister that we 
should bring together the heads of 
all the Universities, we should try to 
find out what are the difficulties of 
those Universities and we should try 
to frame in consultation with the 
Universities a constitution which will 
eliminate most of their troubles. It 
appears that some of the difficulties are 
due to the constitution, certain elec
tion methods and certain procedures. 
Of course, they are due to the unde
sirable character of the teachers. But 
I think such a course is very neces
sary because we know it for certain 
that many unfortunate things are 
happening elsewhere also. There is 
nothing to isolate this University and 
if Government and any of us are tak
ing any interest it is because we are 
deeply interested in this University. 
This University occupies a singular 
position in the nation. If we are not 
to permit this shrine of light, life and 
learning to be shrouded by dirty 
intrigue and if we are not to permit 
this national institute to degenerate 
into a salflsh family affair, 1 think 
these actions which have been taken 
by the Government were definitely 
warranted. But they must now be 
conducted in a dignified manner.

I do not like the step taken by my 
hon. friend in asking the Vice-Chan
cellor to stay away from the Screen
ing Committee. Either he should
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not be a Vice-Chancellor there, and if 
be is worthy of being a Vice-Chancel
lor then he must be on the Screening 
Committee. A Vice-Chancellor who 
has not got the confidence, who does 
not enjoy this much confidence to stay 
in the Screening Committee, he is not 
worthy of being there. I think the 
hon. Minister himself complained 
during the course of his speech that 
the Vice-Chancellor has been made 
more ineffective I say such a step of 
the Government—th •» Government 
yielding to any loud cries and asking 
the Vice-Chancellor to stay out of the 
Screening Committee—is one of those 
steps which will very much weaken 
the authority of the Vice-Chancellor. 
If they find that the Vice-Chancellor 
is not worthy of it, I think it is bet
ter that he resigns from the Vice- 
Chancellorship and we have an abso
lutely clean slate to proceed on and 
give this University an absolutely 
new atmosphere.

The Prime Minister and Minister of 
External Affairs (Shri Jawaharlal 
Nehru): Mr. Deputy-Speaker, Sir,
my colleague the hon. Minister of 
Education has placed this measure 
before the House on behalf of the 
Government and there was hardly 
any necessity for me to intervene ex
cept that I felt perhaps it might be 
helpful to the House if I pointed out 
one or two major implications of what 
we have suggested to the House and 
what those who oppose this action 
might lead to.

It is obvious that everyone in this 
House is greatly interested, concerned 
and anxious about the present and 
future of this great institution. It 
happens to be in Banaras, rightly so, 
if I may say so, because whatever 
the virtues and failings of Banaras 
might be, it is the most ancient centre 
of India’s culture and rightly it was 
considered an All-India centre and 
an All-India University. Therefore 
we are all anxious and if a measure 
of sentiment comes in in our consi
deration of this problem it is not

Univerytty (Amendment)
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surprising. It is right that we should 
feel a little sentimental about certain 
matters though sentiment should not 
override reason and a logical and 
objective approach to such a problem.

It is a well known fact that things 
have not been satisfactory in thi» 
University for a considerable time. 
Some of the ablest of  ̂our citizens in 
this country have had  ̂intimate deal
ings with this University as Vice- 
Chancellors and the like. We have 
the record o f their opinions. Many of 
us also, though not possessing an inti
mate knowledge, have possessed some 
knowledge of what was happening 
and we were unhappy. There have 
been repeated demands for an en
quiry. Among those who made 
the demands was our colleague in this 
House, Shri Govind Malaviya, when 
he was associated in a closer capa
city with the University.

Why were those demands made? 
Because things were not considered to 
ho functioning properly and correctly 
and because it was stated repeatedly 
that there were pressure groups push
ing the University this way and that 
way, coming in the way of the Vice- 
Chancellors and coming in the way 
of the internal organisation of the 
University. I am not, nor is the Gov
ernment as a whole, competent to go 
into these detailed matters. The Gov
ernment can only function according 
to the rules by appointing a compet
ent committee. There is no other way 
to do it and I submit that the Com
mittee that was appointed was as good 
a committee as could have been 
appointed for this purpose.

Among the other good things there 
is one good thing, that the Chairman 
of the Committee, Dr. Lakshmana- 
swami Mudaliar, apart from being an 
eminent educationist and having other 
qualities, is a person who, to my per
sonal knowledge, is a vejy staunch 
believer in the autonomy of Univer
sities. In fact I have the misfortune
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to be told by him in another connec
tion once or twice—he objected to 
what Government had proposed—and 
he said “this is interfering with the 
autonomy of Universities” . He made 
that perfectly clear to us, to the Gov
ernment. And we agreed with him, 
and in fact we changed our thinking 
to some extent because of his criti
cism I am mentioning this fact 
because more than any one in this 
House I think he believes in the auto
nomy of the Universities. Now, if a 
man like that makes a suggestion 
which happens to be an infringement, 
for the time being, of the autonomy 
of the Universities, it has a much 
greater importance and value than if 
perhaps somebody else had made ft. 
Speaking for myself, when I saw that 
Dr Lakshmanaswami Mudaliar said 
so. it had a tremendous effect upon 
me And so also the others in the 
Committee. The Committee was very 
very far from, what might be called, 
a governmental committee. It was a 
completely independent committee. 
Thev could decide as they liked.

That Committee having been ap
pointed and the Committee going into 
this matter as thoroughly as they 
could and consulting not only those 
they have mentioned but, I think, 
others that they don't mention so 
much—very important persons who 
were not only high up in the educa
tional field but were intimately con
nected with the Banaras Hindu Uni
versity—, they came to certain un
animous conclusions.

May I here just say one word? 
Stress was laid by hon. Member that 
they did not go to the University. 
Well, as a matter of fact, I am told 
they did not live in the University. 
They lived in Banaras for the days of 
the enquiry. They conducted the 
enquiry outside the University, but as 
individuals they did visit the Univer
sity campus. I am not sure, I made 
a venture to express an opinion be
cause I heard something to this 
effect that deliberately they set up 
their office outside the campus of the
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University to avoid demonstrations 
and the like and to work quietly and 
in .peace. But they, as individuals, 
did go there.

Now, this completely independent 
and impartial and highly competent 
committee appointed by the Govern
ment comes to a certain conclusion; 
and the Government consider it. I 
would like this House to consider 
what would have happened if this 
Government had the temerity not to 
accept their recommendations Where 
would we have been, this Govern
ment7 And how would we be justi
fied in saying on the ground stated 
here that “Oh, we don’t wish the 
autonomy to be interfered with” or 
that “You did not stay long enough 
in the University c&npus to be able 
to express an opinion” ? Is it a reason 
we could have given, on behalf of 
Government, not to accept the report? 
I submit it would have impossible for 
us to adopt that attitude and not to 
accept that report. We may have, in 
our acceptance, slightly varied it. In 
fact, we have slightly varied it. They 
have gone much further than this 
Ordinance or this Bill.

Therefore, I submit that having 
gone that far, first of all in view of 
everything that had happened, it had 
become inevitable for the President as 
Visitor to appoint a Committee of 
Enquiry The Committee of Enquiry 
having been appointed at a high level, 
and a distinguished committee being 
appointed and that Committee making 
some recommendations, it was exceed
ingly difficult for the Government 
even if it thought otherwise, which it 
didn’t, to reject those recommenda
tions. And I submit it is exceedingly 
difficult for this House, with all the 
wisdom contained in this House, for 
it to reject the recommendations, 
broadly speaking, of that Committee. 
This House may reject even something 
put forward by the Government. The 
Home is wiser than the Government. 
The Government does not pretend to 
be specialists. But where we have
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this distinguished committee consider
ing this problem, not from a party 
point of view, not from a govern
mental point of view, but from the 
point of view purely of education, 
purely of the Banaras Hindu Univer
sity, then it becomes exceedigly diffi
cult and a very unwise thing for that 
recommendation to be thrown over
board

Because, one thing is certain, Even, 
let u suppose that the recommenda
tion m its entirety was not perfect. 
Nothing is perfect. And may I say 
in-between that when I am speaking 
on this matter 1 am not, speaking for 
myself, accepting every word they 
have said in the report7 I admit that 
certain inaccuracies have crept in, in 
mmor matters Great stress has been 
laid on certain drafting inaccuracy or 
some list containing some names 
which it should not contain It is so 
Whose fault it is, I do not know; per
haps some Secretary’s or some clerk’s 
or, if 1 may say so, some carelessness of 
the Members of the Committee But 
they are very slight and immaterial 
things The major facts are not covered 
up by this fact that a list contains an 
odd name which it should not contain 
I am not here to support every word 
and every phrase of the report But 
I am here to support the main out
look, the main recommendations of 
the report, as embodied in our Ordi
nance and now in this Bill with minor 
variations

So I say if we had not done that, 
where would we have been, the Gov
ernment, facing this House and the 
country7 And where would the 
Banaras Hindu University have been 
after all this? After this report that 
has come out, that has been published, 
if we did nothing and said “Carry 
on” , I really cannot conceive how the 
Banaras Hindu University could have 
carried on and how any decent person 
would have gone to the Banaras Hindu 
University as Chancellor or Vice- 
Chancellor or m any other capacity.

Sometimes you cannot go back, you 
cannot unscramble an anomaly. It is 
done. You cannot go back upon it. 
Even though you might think that a 
slightly wrong step has been taken, 
you cannot go back. Because, the 
tldng means rum to the University— 
after all this publicity and all this 
report and all that has happened. And 
even this was done because of pre
vious continuous complaints by a 
succession of Vice-Chancellors of the 
highest standing Here is our Vice- 
President

Shri Braj Raj Singh: What a clear 
admission on the part of the hon. 
the Prime Minister!

Mr. Deputy-Speaker: That is all 
right Let the Prime Minister pro
ceed

Shri Jawaharlal Nehru: I have not 
quito grasped it.

Mr. Deputy-Speaker: Let him not
worry about it He may go on

Shri Jawaharlai Nehru: There was 
the distinguished Chairman of the 
University Grants Commission All 
these people who know something 
about their job and who were not 
interested in this individual or that 
individual, this group or that group— 
there are many others like thatA-they 
all come to a certain conclusion, and 
a firm and strong conclusion, much 
firmer and stronger than mine or my 
friend the Education Minister’s. 
Again I put it to this House what 
exactly would have happened If Gov
ernment had rejected this report, on 
whatever ground it may be, and how 
they could have justified it to Parlia
ment or the country. I submit we 
could not have done so. And the 
result would have been confusion in 
the educational world, not wily in the 
Banaras Hindu University but in 
every University in India.
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Having gone that tar, having all 
these facts which bad come out, it 
became inevitable for u» to go further 
ahead and to accept it in some form, 
maybe in some slightly modified form, 
and to put things right or to endeavour 
to put things nght It had to be done 
And we have tried to do it in this 
Bill, in the Ordinance first and then 
m this BilL which is a somewhat 
milder way of approach than the 
Committee had suggested The Com
mittee went further They wanted 
the scrapping of the whole thing We 
have done it mildly

And what has been done, it should 
be remembered, is a temporary
expedient to pass over a provisional 
period, so that this House may con
sider the matter fully and amend the 
old Act m such manner as it wishes, 
and then it may go on So this is a 
temporary expedient to cover this 
h.atu. I do not know how long it 
will last It may last a year, it may 
last six months, it may last eight 
months, that is, till the framing of 
the new Bill or the new 
Amending Bill For the moment, 
certain steps have been taken for the 
University to carry on during this 
intervening period It could not carry 
on, I submit to this House, in the old 
way without being affected by the 
Report of the Committee regardless 
of the Ordinance, regardless of this 
Bill If we just left it there, after 
this report it could not have carried 
on I submit, the whole atmosphere 
is vitiated, charged, counter-charged
I am not saying who 13 to blame and 
who is not to blame That is a matter 
into which one can go in detail I 
accept for my part the verdict of the 
Committee which consists of eminent 
men All I know about the University 
is that things have not been satisfac
tory I cannot say this man is guilty 
or that I have not gone into that 
But I thmk I am entitled to accept 
the recommendations and the report 
at a body of eminent men who know 
their work in these matters. I sub
n it, if  at this stage, first Of all, the

Government had not accepted it, this 
University could not have gone on. 
It may have dragged on But, after 
all that has happened, it could not 
really function adequately nobody,, 
teachers, professors or Vice-Chan
cellor I do not know how easy it 
would have been to Ret Vice-Chan- 
cellors There has been a succession* 
of them coming and going, some of 
them most eminent persons in India 
Those who have survived—because 
two of them Acharya Narendra Deva. 
and Shri Amamath Jha have not 
survived, both having strong opinions 
about the working of the University 
at that time, to my knowledge—those 
who have survived, emment men, have 
given tueir opinion here and how to 
the Committee and to us about the 
working of this University Where 
else are we to go for our advice’

So that̂  we had no alternative, I 
say regardless of our opinions I do 
not say that our opinions differed I 
say we had no alternative but to pro
ceed in this way I put it to this 
House, if by any odd chance, this
House did not approve of this and
rejected the proposal made before it, 
where will we be about this Univer
sity7 One cannot un-scramble events 
Things have happened m the course 
of vears Things have happened in 
the course of the past month or two, 
in the period when the Committee 
v,as sitting Things have happened 
now All this has happened One 
cannot un-write all this The only 
way is to take hold of this matter, 
get a firm grip and ask the best of 
our people to deal with it and put it 
right That is the only way to do

The temporary arrangement that
has been made, has been made, as the 
House will no doubt appreciate, from 
the point of view of putting the best 
people we can get in the Executive 
Council—they are not on party lines; 
th~re is no party about it— education
ists of repute in it so that they may 
carry on during this period and give-
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a good beginning, again a fresh begin
ning to the University. Meanwhile 
the matter will come up before this 
House to consider an amendment of 
the Bill, the final Bill, and we hope 
that this great and fine University,—
I do not know if it is the biggest, 
but certainly one of the biggest in 
India—it is not by bigness that Uni
versities go, but by the quality of 
w ork—will be able to function well

So fai as the Central Government 
is concerned, it is a Central Univer
sity It is a University which costs
II lot of money to the Central Govern
ment Rs 55 lakhs a year, apart from 
special grants It is a large sum of 
money We give it We do not wish 
to interfere with it In fact, we do 
not give it It is the University 
•Grants Commission, another relatively 
independent body that deals with these 
matters In this matter, again, as I 
mentioned indirectly, the University 
•Grants Commission also holds strong 
views about the giving of this money 
to the University as it is It has 
almost indicated that if no change is 
made, let somebody else look after 
this University, they can’t Look at 
this position Are we to leave matters 
m mid air or hanging, with no roots, 
no soil It cannot be done. We have 
to go ahead about it and go ahead 
more or less on the lines suggested

this Committee of enquiry

One word more The hon Member 
who spoke last said something about 
the Vice-Chancellor being m this so- 
-ealled Screening Committee He 
seemed to think that the Vire- 
rhancellor’s name has not been put 
there in the Screening Committee 
because of pressures being brought to 
bear upon us, because of some other 
■add reason or because we did not 
trust him I really do not understand 
this There has been no question of 
pressure or, at any rate, pressure that 
affected us. There is no question of 
our not having the fullest faith m the

quality of the work that the present 
Vice-Chancellor is doing there. He 
has had to face a very difficult situa
tion I do not know, I do not say 
that he or anybody else is a perfect 
individual or he may not have made 
mistakes here or there But, he has 
faced a difficult situation with courage 
and integnty and we wish him well. 
But, we did feel, and I think correct
ly, that in this complicated situation, 
to put him also m that committee was 
not fan to him. And. I think that it 
was he himself that agreed with this 
view and did not want to be there 
Therefore, we agreed to what he said 
and removed his name from the list 
in the Amending Bill that is being 
placed before the House because he 
has, as it is, a hard enough task to 
face. There is no question of doing 
anything derogatory to him We wish 
him all success in this hard task.

I submit, therefore, that the Bill as 
it has been introduced, is certainly 
the right course, the only course; 
there is no other way out. There is 
no other course that we can possibly 
adopt in this matter.
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Shri Easwara Iyer (Trivandrum): 
Mr Deputy-Speaker, it seems to me 
that an unfortunate tempo has been 
raised in respect of this Banaras Hindu 
Univer. ity Bill So far as this matter 
is concerned, some of us who are 
beyond the ambit or sphere of activity
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worth of zamindan bonds; when the 
market rate was somewhere about 
Rs. 37, the bonds were purchased at 
Rs. 42. Is this report correct? These 
matters should have been investigat
ed

of this University, have been sup
plied with certain materials and from 
them we have to judge as to what is 
happening in respect of this Univer
sity. I am not denying for a moment 
the integrity or sincerity or status or 
position of the Members who consti
tuted the Committee. But, I would 
certainly think that we cannot accept 
the report in its entirety ju t because 
it has been put forward by a body 
of eminent persons. The report has 
to be analysed. We are not as help
less as the hon. Prime Minister would 
say. We must scan the report and 
understand it and try to analyse the 
report and And out whether there is 
any question of partiality or 
impartiality in respect of this report

A reading of the report makes me 
rather unhappy. It seems to be a 
judgment delivered without concrete 
facts, on purely imaginary surmises. 
Opinion in this House is sharply 
divided and it is for us to find out 
as to whether this report has to be 
accepted or not I am not going into 
the merits or dements of the report, 
but I would only refer to certain 
salient features. What tire vented the 
Government from making a reference 
regarding the financial position of the 
University? The Prime Minister said 
that a good amount is being spent on 
this University, given by the Univer
sity Grants Commission A reading 
o f the terms of reference would show 
that the Question of the finances of 
the University has not been referred. 
Why? There have been rumours that 
the funds of the University have not 
been fairly and squarely dealt with. 
In fact, there have been a number of 
reports appearing in the newspapers. 
I cannot vouchsafe for the truth or 
otherwise of these reports, but cer
tainly when a very substantial sum 
has been expended on the University, 
the matter of the finances of the Uni
versity should also have been made a 
matter of investigation.

There is a report that there has 
been purchase of about Rs. 14 lakhs

121 JJS.D.—6-

They say there is some dirt which 
has accumulated regarding this Uni
versity. There may be dirt because 
a reading of the report and all that 
is happening will leave us with the 
feeling that all is not well with this 
University, and there is no smoke 
without a fire They say they 
are thinking of a clean-up. If a 
clean-up is necessary, why retain the 
Treasurer? The Treasurer and the 
Vice-Chancellor are continued now. 
Let us have a good clean-up. Let all 
persons of responsibility in respect of 
this University be cleaned up.

Then, w h y  was this Ordinance pro
mulgated in such a hasty manner? 
Parliament was m session till the 9th 
ol May If something was radically 
wrong with the University, the matter 
<-ould have been brought to the notice 
of Parliament then An Ordinance is 
brought pleading that some interim 
arrangement is necessary because the 
University has to reopen in July, 
when Parliament is not m session. 
Why is this hurry about it? Having 
waited till May 9th, why not wait till 
Parliament reconvenes?

On a reading of the report we find 
that the entire responsibility is not 
on the shoulders of the teacners or 
Uie students or the teacher-politicians 
group as the Committee would say. I 
would certainly say without any hesi
tation that the slowness of the Ministry 
in acting, and the not too impartial 
attitude of the Ministry are responsi
ble for the chaotic conditions in this 
University.

The Banaras Hindu University has 
a glorious tradition. Certainly we 
must agree that it has got a tradition, 
but there is no use in revelling over
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the traditions if we are not ready to
preserve those traditions.

The Committee’s report is rather 
very unsubstantial. Some conclusions 
are arrived at on the basis of facts 
or based on certain surmises, as for 
example, paragraph 30 of the report. 
I would invite the attention of the 
hon. Members of this House to the 
grave allegation that has been made 
by the Members of the Committee in 
that paragraph:

“ One aspect of life in the Uni
versity which has been revealed 
by the Divisional Commissioner 
is far more surprising than any 
of the acts of indiscipline. He 
has referred in his memorandum 
to students visiting houses and 
lodges of disrepute and to certain 
students being associated with 
these. He has also mentioned 
about certain teachers committing 
offences involving moral turpi
tude. It was painful reading for 
the Committee to go through 
these unvarnished facts and the 
members do not see any reason 
to discount the statement made, 
for. in the evidence tendered by 
more than one person, charges 
and imputations of immorality in 
the University have been made 
and a case of unnatural offence 
involving a Professor is stated to 
be before a court of law.”

It seems to be  a very frightful dis
closure. but perhaps this has been 
made, I would say, with a jaundiced 
eye. When the question whether a 
person is guilty or not is before a 
court of law, is sub judice, why make 
mention of it, except perhaps to 
present a lurid picture of what is 
happening there? Paragraph 80 of the 
report is wholly unnecessary, unless, 
o f course, there is good evidence, tan
gible, substantial evidence, to come to 
• pnma fade  conclusion regarding 
that A  nfyere mention of that like

this report is not going to help 
matters. It is only throwing mud at 
the professors and the students. I am 
not saying the students or the teachers 
are getting on very well there, hut I 
certainly disagree, I certainly resent 
such remarks being made without any 
substantial evidence.

It is certainly within our com
petence—and we are not as helpless 
as the Prime Minister would say—to 
comment upon this report, and say 
that the members of the Committee 
have only recorded their first impres
sions. I am not questioning their status 
or integrity, I would only say I am 
commenting upon their incapacity to 
arrive at the correct decision. It is 
certainly within our competence to 
sav that the Committee’s report is 
wholly unacceptable and that we 
should have an impartial probe if there 
is neceesary, iet the Members of the 
University machinery in which the 
Central Government has grit a res
ponsibility. If that impartial probe 
is necessary, let the Members of the 
Select Committee go there, have an 
impartial probe into the affairs of the 
University and suggest the ways and 
means of redressing it.

After the Ordinance has been passed, 
it has now come in the form of a 
Bill before Parliament and is being 
referred to a Select Committee. It 
is usual for us, when there is a Select 
Committee, to have a Joint Committee 
inclusive of Members of the Rajya 
Sabha also. I am not saying this is 
the universal rule, but why not have 
a Joint Committee with Member* of 
the Eajya Sabha also?

An Hoa. Member: No time.

Shri Easwara Iyer: You may say 
there is no time, but we have waited 
so long. We must have a good under* 
standing of what is happening in  this 
University before we go into a .aort
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of piecemeal legislation. Now the 
time bos come to have a sort at legis
lation and try to smoothen the affairs 
of the University, but according to 
the Minister a three-clause Bill is 
sufficient to stop all this rot that is 
happening in that University. He 
might be very sanguine about the 
results, but the Banaras Hindu Uni
versity Act which was passed in 1915 
needs a reorganisation and reorienta
tion, if I may say so, in accordance 
with the changing circumstances. 
Why have this three-clause Bill? We 
should have a thorough analysis of 
the entire Act. We should have a 
study of the Act and suggest ways and 
means regarding the necessary 
changes that are required for the pro
per functioning of the University.

This three-clause Bill is put before 
us, and the Select Committee cannot 
be beyond the ambit of the amend
ments that the Bill has proposed, and 
once it emerges in the form of an 
amending Act it is not going to 
smoothen the affairs In fact, it 1s 
only pouring oil into fire.

Lastly, I would say that the time
limit that has been prescribed for the 
Select Committee is too short. In 
view of the fact that a lot of heat has 
been generated on the subject and 
opinions have been sharoly divided 
here, let us have a close study of this 
Bill. Let us do it in a calm atmos
phere and let us do it slowly but 
surely to avoid all this trouble in 
future. The Select Committee should 
be given at least six months and the 
Committee should consist of Meraoers 
of the Rajya Sabha also. Hon. Mem
bers on the other side may not agree 
with my suggestion. But this is what 
we feel, coming from a place where 
we do not have close knowledge of 
the affairs o f the Banaras University, 
as was exhibited the other day by 
my hon. friend Pandit Oovind 
Malaviya.

U  km.
Sir, a university must function as 

a uniyaralty. A curious thin* has
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been happening nowadays. We are 
not oblivious to that. That is the case 
at management taking part in politics, 
of teachers taking part in politic-* and 
the bond which has been existing 
between the teacher and the student— 
the grunt sishya bandha—has not been 
getting on fairly well. We fibd a 
group of teachers in order to ventilate 
their grievances setting up the students 
and rightly or wrongly some politi
cians or political groups get behind 
the students. I am not for one moment 
contending that students should not 
take part in politics. Students have 
every right to read and discuss poli
tics, but it is not the right of the 
management and the teachers who are 
expected to teach the students in the 
temple of learning to interfere in 
politics, to take sides with politicians 
as has been happening in our State, 
Kerala State, where the management 
is interfering with the students. The 
management is setting up the students 
and the students are asked to go on 
strike. This has been an unfortunate 
state of affairs, and this migM be 
happening in the Banaras Hindu Uni
versity also. If that is so, these 
things should be stopped.

Mr. Deputy-Speaker: Now the hon. 
Member is getting on to another 
climax!

8hri Easwara Iyer: It is not going 
to another climax. As a person who 
has something to do with education, 
as a person who has been employed 
as a lecturer in a university, I know 
what are the functions of a teacher 
and a professor. To take part and dis
cuss politics with students is one 
thing; to instigate them to action is 
another thing.

Shrl Kottukapally (Moovattupuzha):
Is he speaking on the Banaras Hindu 
University or Travancore University?

Shrl Baawara Iyer: It is better my 
hon. friend revised his ideas about the 
Travancore University, because much 
water has flown. We have now got a
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Kerala University Probably the Rip 
Van Winkle may wake up I would 
say

par Depaty-Speaker In conclusion 
I hope*

Shri Easwara Iyer In conclusion, 
Sir, here is a Bill in which the affairs 
of a university are being deall with 
Let us have no party politics let us 
not take sides, let us discuss it in a 
free and dispassionate manner and let 
u« see whether we cannot settle this 
matter without taking sides

Lastly,—I will not take more than 
one minute— in this case even after 
the passing of the ordinance I And 
that the Vice-Chancellor has issued a 
circular I am reading from an official 
document whic^i has come into my 
hands

An Hon Member. How7

Shri Easwara Iyer. How is not the
question It has come to my hands I 
am not in the dock

It says

‘ Great caution should be exer
cised in admitting students to 
various courses Students with 
political affiliations, taking part in 
subversive activities be not admit
ted Only such students who are 
serious and attentive m their 
studies should be given preference 
in the matter of admissions”

Very nicely worded document' But 
it gives uncontrolled discretion to 
authorities in the matter of admission 
and certainly there is room for 
partiality and trouble in enforcing 
this rule What exactly is “subver
sive activity"? Is it capable of 
definition’  Any student can be reject
ed admission on the ground that he 
is taking part in subversive activities 
These generally worded circulars are 
o f  no use and would only create

chaos and trouble, and it I may say 
so with all respect, if even after th* 
ordinance such rules are framed, it 
is not going to improve the conditions 
of the Banaras Hindu University

Shrimati Sneheta Kripal&ni (New 
Delhi) Mr Deputy-Speaker, Sir, I 
had as a matter of fact no desire to 
participate in this debate, because 1 
was associated with the report whicfi 
is being examined and criticised here 
It would have been better if I had not 
spoken But I found that a rumour 
has been set afloat that Mrs Kripalani 
does not stand by the report, hence 
she is shirking coming into the House 
My friends who know me during the 
last twenty years of my public life 
would know pretty well that nobody 
can make me sign a report if I do not 
agree with it I stand by the entire 
report and I also stand by the action 
taken by Government m this matter

It has pained me considerably to 
see the manner in which criticisms 
have been levelled against this report 
as well as the action of the Govern
ment Government had no other 
way, as has been explained by the 
Prime Minister, but to take a very 
bold and immediate step to control 
the affairs of the University which 
are in a very sorry state

Sir, when I was asked to serve on 
the Committee, I was very reluctant 
I knew it was a very unpleasant job, 
a task in which we would expose our
selves to all kinds of unfair attacks 
Just now the hon Member who spoke 
before me had the temerity to suggest 
that it was a partisan report What 
had we against the university? Why 
should we bother to give a report in 
favour of one party or another patty, 
we are not concerned with any party 
It was very wrong on his part to 
have made any such insinuation

Sir, I have very great sentiment tor 
the Banaras Hindu University I am 
not a student of th* Banaras Hindu
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some heart searching. II this i> the 
atmosphere in which we want to bring 
up our young generation, it is a matter 
of shame for us and we should see 
what we can do to remedy it.

University. But I have served this 
University for eight years. I served 
in those days when Pandit Madan 
Mohan Malaviyaji was the Vice- 
Chancellor. Under hia inspiration and 
guidance many people came, many 
eminent people came and served for 
a pittance. This university stood for 
nationalism, patriotism and idealism. 
This university had a great place in 
the life o f the country. I served in 
those days. We had departments 
which were famous all over India. 
The students of our Engineering Col
lege were accepted wherever they 
went. We offered courses of study 
which were not offered in those days 
in any other universities.

It was a residential institution 
Why? Because Malaviyaji wanted to 
build the entire life of the students, 
to give them other things besides edu
cation. He wanted to give them a 
broad outlook; he wanted our boys to 
go into India and show that they stood 
for a particular way of life. This 
university was very good in sports and 
other extra-curricular activities I 
remember the UTC companies of the 
university used to bring shields. We 
had great ambitions for this univer
sity and we still have great ambi
tions. We want to make it an all- 
India university, where academic 
standards are high, and from which 
students come out with inspiration and 
idealism.

Sir, I do not wish to go over the 
entire issue of the debate because the 
hon. Minister has already covered 
many points. I will, therefore, focus 
my remarks on a few points of critic
ism. One point of criticism was—and 
I am most surprised that this criticism 
was voiced by Shri Hiren Mukerjee, 
Professor Hiren Mukerjee, who is 
closely associated with education— 
that similar conditions prevail in 
other universities. God forbid! I do 
hope that in other universities similar 
conditions do not prevail; and if 
similar conditions do prevail In other 
universities it is time that we have

The tasks set before us, that is, this 
particular inquiry committee, was not 
a roving inquiry into the affairs of 
all the universities. We were not 
asked to give a comparative study of 
the conditions prevailing in the other 
universities. We were given a specific 
task, We were asked to go into the 
affairs of the Banaras Hindu Univer
sity. Also, under particular heads, 
we had to make inquiries, and we did 
make inquiries So, this argument 
that because similar conditions pre
vail in other universities there was no 
ground for making an inquiry into 
this university does not stand Be
sides, I would like to know in what 
other university, vice-chancellors, of 
this eminence, like Dr. Radhakrishnan, 
Dr. Amarnath Jha, and Acharya 
Narendra Dev, were there? They 
were not mere educationists, but they 
very eminent men in this country who 
had held this post, and all of them 
found it difficult to continue and, 
therefore, had to lean the part. Our 
eminent friend Pandit Govind Mala- 
viya was also a vice-chancellor. From 
the letter as disclosed by the Minis
ter.

An Hon. Member: What about 
present vice-chancellor?

the

Shrimati Such eta Kripalani: Please 
do not disturb. I do not want to get 
disturbed.

The letter reveals that Pandit 
Govind Malaviya was exceedingly un- 
happy; he had to come away in dis
gust and in unhappiness And this 
gentleman. . .

Pandit Govind Malaviya (Suitan- 
pur): That is not correct.

Shrimati Sacheta Kripalani: Excuse 
me. Facts reveal otherwise. Ha
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actually said that this report was 
light-hearted. . . .

Pundit Govind Malaviya:
come away’ is not correct.

‘Had to

Shrimati Sucheta Kripalani: We
would very much like to be corrected 
on that matter, for, we have gone into 
the whole affair. He said that this 
report has been written 'light-hearted
ly*. I would say that this report has 
been written with the heaviest pos
sible heart. It was no pleasure to 
us, senior people who are working in 
the field of national work for so 
many years, to reveal these things 
about a university, and a university 
of national character, a university 
which is considered an all-India uni
versity. We did it with a very heavy 
heart. So, if anybody makes such 
remarks, I think those very remarks 
are lighthearted; those remarks are 
made without a proper sense of res
ponsibility.

Then, many things have been said 
as to the manner in which the inquiry 
was conducted. All our findings are 
based on memoranda, on evidence, 
and on witnesses. Somebody said that 
we did not go to Banaras. We spent 
five days in Banaras and we preferred 
to stay outside the university, because 
we wanted to carry on the work with 
peace of mmd and without dis
turbance. We were told that we did 
not visit the university. As far as 
I am concerned, I know many people 
in the university; I know many affairs 
of the university; I am intimately in 
contact with the university affairs. 
And all of us, during those four or 
five days, found time to go and ree 
things for ourselves.

As far as the examination of wit
nesses was concerned, here is the list 
given of the number of people who 
appeared before us as witnesses, and 
from the names you can see what kind 
« f  people they were. They were pro

fessors belonging to both the groups, 
students belonging to both the groups, 
people who were associated with the 
administration of the university, other 
eminent men and all the vice-chancel
lors. We went and took evidence of 
all the ex-vice-chancellors who arc- 
living, except of Pandit Govind 
Malaviya who did not choose to 
appear before us; nor did he send us 
any memoranda. If he was ill he 
could at least have assisted us bj 
sending memoranda

Then, all kinds of funny charges 
have been made. I can tell you that 
our chairman was rather lenient. 
Whoever wanted to come at the last 
tage,—and whose names were not 

within the list, was called. After all, 
we are busy people, and we have other 
work to do, but within the time pos
sible we gave them as much time 
as we could. Whoever wanted to 
come and say anything was allowed to 
come and say it. People came private
ly to me; as I had belonged to the 
university before, many people knew 
me. They came and said all kinds of 
things. Whatever they had to say, we 
heard them, and whatever we heard 
shocked us more and more and made 
us more and more unhappy That is 
all that I can say.

So, voluminous material was placed 
before us The Collector of Banara* 
came before us and placed before us 
various facts.

Shri Yadav (Barabanki): SP also?

Shrimati Sucheta Kripalani: If the
SP did not come, the Collector was 
sufficient to place the material before 
us.

Then, I shall say something very 
unique. I have worked on other 
inquiry committees. I was chairman 
of the Industrial Finance Corporation 
Inquiry Committee. But we have 
never gone through this kind of ex
perience that we axe now going
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through. We are twitted in the lobby; 
we are twitted outside We are 
asked: ‘On what have you based
your findings? ’ . We have based our 
findings on facts, on papers which I 
an).ready to lay before the House I 
would ask Government to lay the 
papers, to lay the memoranda that we 
received before the House; and I 
challenge that it would not redound 
to the credit either of the students or 
of the professors to see the facts 
revealed in the memoranda:

I am surprised at the “light-hearted" 
manner in which we have been attack
ed About moral turpitude I say we 
are charged, and we have been told 
that we have given wrong facta. 1 
would like you to go and study the 
papers of the cases that are before 
the courts and see whether there are 
charges of moral turpitude or not in 
these cases. I challenge you to go 
and see them.

Shri Yadav How many cases are 
there?

Then, I am shocked that the gentle
men who spoke before us had chosen 
of all paragraphs paragraph 30. I 
would have said that they should not 
have referred to it. I do not wa.it 
to say many things. But we had a 
very anxious time; we were wonder
ing and we were thinking whether we 
should put this wretched material 
here or not. Such facts were brought 
before us that we had to hang our 
heads in shame. We could not have 
thought that students were exposed 
to this kind of life. There is shortage 
of hostels, and students go and stay 
in all kinds of undesirable quarters 
Students and professors together visit 
undesirable places. The Proctor is 
called in the middle of the night to go 
and handle such situations, And thei , 
people have the temerity to say that 
we have written this without sufficient 
facts. Do you want facts? Do you 
want documentary evidence of peo
ple going to brothels? Is it ever done? 
I was shocked, and I may tell you thM 
I am a woman who has worked in 
public life for many years, but when 
the students came and recounted cer
tain matters, in the cpmmittee, I had 
to ask the chairman to allow me to 
leave the room, because if I stay there 
they could not have probed into the 
matters. Do you think that this 
tedounds to the glory of the Banaras 
Hindu University management, this 
redounds to the glory of our students’ 
life, this redounds to the glory of a 
national institution? You are the best 
P«non to judge i t

Shrimati Sucheta Kripalanl: Wait a
minute. I do not want to be cowed 
down.

Mr. Deputy-Speaker: Shri Yadav
should not be impatient if he wants to 
get a chance to speak.

Shrimati Sucheta Kripalanl: I do
not want to be, and I am not, cowed 
down by people.

Then, I would also place some ot 
the responsibility for this state of 
affairs on our Government. The first 
thing is what Shri Harish Chandra 
Mathur has said, that Government 
should have taken this step much 
earlier Secondly, during the course 
of our inquiry, we came to know o f a. 
case where one great professor, who 
may be an eminent scholar, who used 
forged students’ concession passes for 
taking his son’s marriage party. This 
matter came out m the Railway Cor
ruption Inquiry Committee also; and 
this matter came before us. Now, the 
moral fibre of the university is low. 
For that, everybody is responsible in
cluding the Government. This great 
gentleman. . .

Acharya Kripalanl (Sitamarhi): And 
he has charged the other party for the 
fare.

Shrimati Sucheta Kripalanl: That is
an additional matter.

Mr. Deputy-Speaker: The hon
Member should realise that this could 
have been briefed earlier. (Laughter)
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Shrimati Sucheta Kripalani: 1 shall 
accept the additional comments. It is 
really not a laughing matter. It is 
a serious matter This gentleman, this 
eminent scholar and elderly gentleman 
was given Padma Bhusan or some such 
title—that honour was bestowed on 
him by the Government After all, 
before honouring such people, I would 
request Government to make a little 
inquiry If you honour such people 
what standard do you uphold before 
the students—the standard that 
forgery and fraud are so good that 
they can be honoured’

I do not want to go into the details 
but I shall tell you of some of the cases 
which came before us, which show 
the entire fibre of that institution has 
gone rotten A case came before us

Shri Achar (Mangalore) Probably, 
at that time, Government did not 
know about it

Shrimati Sucheta Kripalani: Must 
be Anyway

Shri Ashoka Mehta: They do not 
read the reports

Mr. Deputy-Speaker: Order, order 
Let there bt no interruptions I would 
request hon Members not to interrupt, 
because otherwise the whole tenor is 
spoilt

Shrimati Sucheta Kripalani Another 
matter came to us regarding the con
duct of one of the heads of depart
ments I did not wish to mention 
these details but the inquiry commit
tee has been charged with having 
arrived at conclusions without bases, 
hence I have to mention a few cases 
The son of thi professor, the head of 
this department, submitted a thesis for 
doctorate The thesis was so very 
good that he got hundred out of 
hundred So, some people became 
slightly suspicious.

Pandit Govind Malarijra: In which 
year7

Shrimati Sucheta Kripalani: The
hon Member knows it very well

Pandit Govind Malaviya: The House
should also know it

Shrimati Sucheta Kripalani: Then,
it was discovered that this thesis was 
the joint product of all the staff of 
that particular department, (/nter- 
ruplions) Please do not go on dis
turbing me

Such were the facts that were 
revealed to us Another very eminent 
gentleman, who is still a professor— 
the other gentleman has gone, the 
other professor whose son’s thesis was 
questioned admitted before us that he 
had not allowed some students to 
appear for examination on the plea 
that their percentage of attendance 
fell short of the required quota

Now, this eminent Piofessor admitted 
befoie ir  that for three mouihs *ie 
never maintained an a't,*rdance 
register If you do not ma.r.tain t-r 
attendance register for three months, 
how would you know whether a 
student's attendance is full or not? 
But whether a student is to be s«it up 
or not is decided by his personal 
feelings towards the student rather 
than on anything else It is dtcided 
from the fact whether the student was 
willing to do all that the Piofessor 
a->ked him to do

I would like to point out to my 
eminent critics that one of the mem
bers of the Committee was no less a 
person than Shri M C Mfthnjow, 
ex-Clnef Justice of the Supreme Court 
of India If he was good enough to 
play the small role of thfe Chief Justice 
of the Supreme Court, I am sure he 
was good enough to be a member of 
our Committee, to be able to examine 
and sift facts placed before us. In the
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Committee, the questioning was main
ly done by Shri Mahajan. Because he 
did the questioning so beautifully, we 
had no need to intervene. Many of 
the witnesses got entangled in the lies 
that they were trying to place before 
us. Shri Mahajan beautifully brought 
out these lies and contradictions.

Coming to this particular case of 
the Professor, first he tried to bluff 
us. Then he admitted that he did not 
keep the register for three months. 
Then the batch of students supporting 
him came and said, ‘No, the Professor 
had maintained the register’ without 
knowing what the Professor had 
already admitted before us that he 
had not. When they were questioned 
further and shown the statement of the 
Professor, they did not know what to 
say!

We had a very difficult and thank
less task and we did it because we 
considered it a painful duty. We con
sidered it our duty to try to uphold the 
honour of this University which is 
dear to all of us Indians. We did not 
want that the good and fair name of 
thjs University should be besmirched. 
What are our findings’  What is the 
impression left on us about the con
ditions prevailing in the University?

Every year there is trouble during 
the time of admissions—strikes, 
hunger-strikes, hooliganism, breaking 
of panes and other furniture of the 
Vice-Chancellor’s house. All these 
things happen during the time of 
admissions. Why does this happen? 
Because some of the Professors, big 
Professors, heads of Departments of 
the University, think, and they have 
advocated before us, that students in 
the arts department should be admit
ted ad lib. There should be no limit 
put to admission of students to the 
arts department! They said, 'Yes, we 
admitted that for science and other 
technical departments, there should be 
a limit; but for arts you can go on 
admitting without any limit’ .

We were told that in the arts
classes, all the students could not be 
accommodated In the class rooms. They 
were sitting in the verandas, if I may 
use a vulgar phrase, danda bajarahe 
the and not doing any work. They 
could roam all over the place. The 
Principal of a College, one of the 
heads of Department, advocated this 
astounding theory. When we asked 
him how he as an educationist could 
say that students could be admitted 
ad lib, did he not realise that at least 
some physical space was necessary, in 
the class rooms, did he not realise that 
some students-professor ratio should 
be maintained, did he not realise that 
certain other amenities were necessary 
if we really wanted them to study, 
he had no reply to give—because he 
we felt was anxious that the students 
should come and create confusion!

Then the students came and they 
also advocated the same theory, that 
there should be no limit to the number 
to be admitted in the arts section. 
Why? Because

*  fajT ^ rr  Tft-tt 1 

^ f%?r A cTi sfrfHt 7. fa; fatrr £  *ff?t «pt 
3731*7 i m  TOT
err ^  ^  srf^ tr*

oT smnr 
WPTcTFr »rr =pit 5 1

So many students are taken. They 
have no place in the hostels. They 
have no place in the class-room. They 
cannot be looked after. The wardens 
who were appointed in the time of 
Dr. C. P. Ramaswami Iyer got all the 
benefits of becoming Wardens, finan
cial and otherwise, but did not care 
about the students. They did not 
bother about the students. The 
students live in all kinds of lanes and 
bye-lanes and undesirable parts of the 
city.

As far as sports and games are 
concerned, in Banaras when we were
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there, the UTC had an honourable 
place. Our company every year 
brought shields. It was a smart com
pany. But this year we were told that 
tiie NCC quota allowed by Govern
ment was not fulfilled. The boys did 
not want to 30m. The same conditions 
prevail in the matter of games, sports 
and other extra-curricular activities.

If you want this kind of thing to 
go on m the University, you are wel
come to have it. But if you want to 
give real education to the students, 
the institution must be run with cer
tain limited number of students. 
Every year there is this trouble and 
tussle about admissions, the question 
is raised whether students should be 
admitted ad lib or not. Professors 
themselves have broken the rules 
made by them fixing a certain quota 
for admission. They themselves admit 
students beyond the limit. The argu
ment is

ststwt r̂rf ĉr 1

The problem is wider. It is not 
merely one pertaining to the Banaras 
University. Students are coming up 
in large numbers for admissions A 
large number is now coming from 
Eastern UP. They want to have 
College education. In Eastern UP, 
there are very few colleges! therefore 
they rush to Banaras. The question 
is whether Banaras should retain its 
all-India character as a good Univer
sity, as a better-type University 
catering for talents drawn from all 
the States, both in the ranks of stu
dents and those of Professors, or 
should it merely go on admitting 
indifferent students from the near- 
about districts.

Shri T. N. Singh (Chandauli): 
Eastern UP.

Shrimati Sucheta Kripalani: What
ever it is. I am not afraid. I would 
certainly say that the problem of 
finding colleges for the students is a 
problem fox the UP Government The

University (Amendment)
BiU

UP Government should start more 
colleges in that area so that these 
students who wish to go to college 
could get an opportunity. Banaras 
University alone cannot meet that 
demand. It is too big a problem to 
be dealt with in that way. If you try 
to do that, the standard of Banaras 
University would be lowered and the 
conditions that are prevailing in 
Banaras now will continue. If you 
want to give real education, you have 
to start more colleges Let the UP 
Government get funds from the Cen
tral Government. But it is squarely 
the responsibility of the UP Govern
ment to start more colleges for that 
State.

Another much bigger problem came 
before us, was whether students 
should go on joining the arts course 
and become art graduates and add 
to the ranks of the unemployed all 
over the country. The Government 
should start other courses of technical 
and other education where students 
can find an opening Otherwise, they 
undergo an academic course which 
leads them nowhere, which results in 
this kind of chaos and confusion in 
the Universities.

We were attacked for having empha
sised the all-India character of the 
University We cannot help it. 
Malaviyaji himself had conceived of 
this University as an all-India Univer
sity I would refer you to page 37 of 
the Report where certain figures of 
financial assistance that the University 
has received are given. In 1942, this 
University got Rs. 3 lakhs from the 
Central Government and Rs 1 lakh 
odd from the UP Government. In 
1956-57, the University got Rs. 51i 
lakhs from the Central Government 
and Rs 2 lakhs from the UP Govern
ment.

Pandit Govind Malaviya: So may
be the case with other Universities.
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Shrimati Sacheta Kripalani: What
ever it is, I am not concerned with 
other Universities. I am on the limit
ed field of this University. As regards 
non-recurring expenditure, the UP 
Government gave Rs. 1.72 lakhs and 
the Centre gave Rs. 13 lakhs. If the 
Centre is spending so much money— 
there are only a few Central Univer
sities—certainly let us retain the all- 
India character of the University. Let 
us try and see that the best talent 
from all over India comes there. Let 
us give them specialised courses of 
study. That is the work of this Uni
versity. At least, that is how we think 
of it. We should make it into a 
•national’ University.

I am very sorry that my Eastern UP 
friends have been hurt by the remark 
that the Eastern UP group dominates 
in the University groups. We meant 
no disparagement. I myself am so 
closely associated with UP that I con
sider myself a ‘UP walla’—whether 
my friends recognise it or not. If I 
have a permanent home, it is in UP.
I have spent the best part of my life 
in UP, in Banaras and Allahabad and 
other places. This remark was not 
meant as a disparagement. If anybody 
has taken it like that, we are very 
sorry, and on behalf of all the mem
bers of the Committee, I would like 
to say that we are sorry and it was 
never meant that way. We are 
extremely sorry for that. But this 
group is called by the name ‘the 
Eastern UP group’ by the people and 
unfortunately, we used that epithet. 
It was not intended to be of disparage
ment to the Eastern UP people. In 
fact, the Eastern UP people are good 
and better than others; if you want 
me to say so, I will say that. We 
never intended this remark as a dis
paragement. Why should we do it?

There is also another point. I per
sonally would have been happier if 
the Vice-Chancellor had not been 
associated with us in this inquiry, not 
because the Vice-Chancellor behaved 
in any incorrect manner during the

proceedings but because it has given 
a handle to the critics of the Report. 
The Vice-Chancellor was associated 
with us while we were sifting and 
making inquiries, but he had nothing 
to do with it when we wrote the 
Report.

Then I come to the very big point 
regarding the autonomy of the Univer
sities. I yield to none in my desire 
to uphold the autonomy of the Univer
sity and I tell you none of the mem
bers were against autonomy. We 
would be the first to support and 
fight for autonomy. But when such 
conditions prevail, drastic remedies 
become necessary. Jawaharlalji has 
made it amply clear that it is only a 
temporary measure till we can stabi
lise the condition in the university 
and the standard of work is brought 
to a level and the University starts 
functioning properly. It is only a tem
porary measure; just as a surgeon has 
to use his knife on a diseased person, 
in the same way, this is an emergent 
and temporary measure which had to 
be taken. Otherwise, it would be 
impossible to maintain a high stand
ard in the University.

I am very surprised that Members 
of Parliament in this House are 
unhappy that an enquiry has been 
held into a scandal I thought Mem
bers of Parliament are always very 
keen to have enquiries made into 
scandals. This time the whole attitude 
is different; I do not know the reason 
why. I think it is our duty.........

Pandit Govind Malaviya: What 
scandal please?

Shrimati Sucheta Kripalani: You
know more about this scandal than 
I do.

Pandit Govind Malaviya: What are 
you speaking about?

Shrimati Sucheta Kripalani: Here
is the report and here are all your
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(Shrimati Sucheta Kripalani] 
written words. It is open to any 
Member of the House to read the 
words and to put a different interpre
tation than those I have put. I have 
nothing to say. I take your own 
words.

Pandit Govind Malaviya: But after 
that there was a new Act. The Gov
ernment through Parliament passed a 
new Act after that in order to set 
things right.

Shrimati Sucheta Kripalani: If
everything had been set right we 
would not have had this thankless task 
to do. I think every hon. Member 
should think seriously about it. It is 
not a party matter or a group matter. 
We want to do our best. We want 
to set an example to other Univer
sities and I hope that you would all 
support the report

There may be a few factual errors. 
I am sorry if any errors have crept 
in. The Chairman tried to correct 
some of them. Our intention was to 
see that this University is put on its 
feet and run properly. That is our 
intention and Government, I am sure, 
have brought the bill with the same 
intention

Pandit Govind Malaviya: May I
request the hon. Member to enlighten 
us on one or two points; only about 
facts?

1. She has referred to a case where 
some Professor had written the thesis 
of a student. We should like to know 
which year this was and whether 
after that any action was taken against 
the Professor and if so what action. 
Whether he was not sent away from 
the University and whether that was 
not about 15 or 20 years ago?

2. The second point about which I 
should like to have information from 
the hon. Member is as to whether the 
residential part of the University to 
which she has referred ha« been on

the increase or on the deereaae; and 
if on the decrease since when.

3. The next thing I would like to 
know is whether this agitation at the 
time of admissions to which she has 
referred, occurred only since two yean 
ago; and if so whether it began when 
there was not a question of any fur
ther increase in the number of admis
sions but actually when it was ordered 
that the number of students who were 
being admitted to the University year 
after year was to be drastically reduc
ed, reduced so much that in some case, 
it was brought down to a little more 
than half of what they used to be 
before; and that there was agitation 
and protest in the Univeristy due to 
such reduction?

I should like to get factual informa
tion on all these.

Mr. Deputy-Speaker: The hon. Min
ister has to make the reply and he 
will try to collect this information if 
he can and give in his reply

sft *rr«[ m *  ^rr^rar
TTffiTT, ^  $  (T ^pr w n  
5TT*T >MIW TR" TT3TT SPF-

H?r ^  ?>ft

«T TTO (^■T'TT—
arrf?wr; 4  *ft

*rr 'f w t  ^r^rr $ i

wz %r<mm h
w r r  t  f¥

*pi?r j *t̂ tt i
Shri Ram Sevak Yadav will please 

finish his speech within ten minute* 
as I have to call the hon. Minister.
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[Pandit Thakur Das Bhahgava in the 
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*f tit 1 1  «n?5 ^ T n T

« ftf% 3T frw  «Rift #  t  gjffar 
stor im v iv
*rr «wt%, %<> «fr° *ftr
firfR  ^  3?TT ?IT0pT s p i r t s  t  f c  

w r w  t t  v t f  * r «#  z fh w  
f a r c w t  %  « r r >

#  5JJKT r̂ sjttct arRVTO ft, 
w  ^  #  ^ tt  t o t  1 *frr ^

f(fr TOT % fRFT
*TM̂ tor «ft ’Ttf^3- *m r*r  «? 1 

^rvr xmmft t  ^  t w  t t  
* w r  *tt 1 gm  ^  f r  ^ F t
or v *€t ^  ^  w  t ^

faWT I  fa  W  f»T srTfT
n m  w f t  1

4  sNtt tfrmr ^  w  «frw  
src 1 jttc •& % q?rf
STOM ^  f e n  fa> 3TPR ^T % 
vTPTVrCt $<a) I W  WT
WT R̂rTT I  I w  *t <m T̂rTT $ fo  
W  *  < fN ?  T O [  T f T  ? t*T T  I t it i  - jfr  

® r %  ^ t |  t t t i t  $  i r t -

^ f t  * r m w t  tit  ' T r r  ■*ft 3 n v f n > R t  =t f t ,  

W  f W l i  * F t  H<Z<T><. I fa> ^

f a t f t  f w ?  * P t

nifr t  I ^ T  * % t  STft iTTt? 
% v*z* vfcn trh  f^ r c
*PT ftPA I  I w  % trfMxTrT #  

^TT I V K
^rr^r $  ^ rfr fe f^ T  *  

3  fa»F $ w  $ fa
f^rR m ^nr #  ^«r *rwra c s  $t) 
T$r t  1 w k  jt^t ^  ^ ff 
?nn «ftr fit^rr ^  ?=fr»ft ^  

n w i  | 1 *rcr **r i  v ff f i w  
f t  W i t  f  \
n tft  fiiw ftq ram wrfiwr f%«rhr 
f f D n  | ftr ^  vr

and Btmanu Hindu 
University (Amendment)

BiU

^ ^ > 1  ^Rrr «n m  $w fh r  ^ t t  
« r r ,  f ^ B T f w t *  3 ? n : f T ? H T ^ r # T f e r r  

'Wr ^ wrfir irr %
%  ? r m  ^ r c  ^  ^ r t  v r  

p m W  ferr m  | «rr ^  f r
^T VRX 5TC5 t  »r» wr ^  ^
t  1 ’ f t r r ^ v t f f a r ^

^  t  1 w  w ^aj *ra^t
I  ? T * F  a f t  « [ r B  f W t

f ^  i t  ^  ^ R f f  tit

* m  tit  a n t  %  t o t  ^

W t  %  t r ^ r  « P ^ T  iftT.

5 f ? R T  |  q k  T O  V T » T  T t  fr m

3 t T T  5 T ^ T  j f k  f i r ? R  5 F P  ^ t

^ f r f w  w r  $ « r k  ^ r f t  < r ? r t  ^ t

? r ^ B  a p ^ t  ^  f i w r  I

t ^ a T  w * r t r  m ^ f h r g ^ f t

^T U||ft Jf[i) |

^ r # # t  ^  f 3 T T  f w  f t r  f s R H

^ f t  ^  ^ r r a H T  ? iT 5 r ? w  j ^ t  |  

^ T  ^  ^  f a * f t  ^ f t  5 t ^ r  ^  T P T  ^  ^ T  

* f f a r  q f t  f t r r n  1 wtt  H » n r  *  

^ f t  5 i r ^ r  %  i n ’^ r  J T i f t

? f r r  j p t h  * r ^ r  n ^ r  ^  T p f t

^  e ft  ^  t r n f t ,  ? r ^

t o t  ^ ^ f t # ,  m - t f ^ m r  v  

? f t i f t  v  ^ R t  q - titx  f t m  s r i R T  n  

? f t » f t  ^ T T s f t  * r ^  ^ r 5 f  T T t f ^ r  

q r  3 T * * r  ^ n m r t  v t  3^  %  

« r n r  ^ t  ^  f r n  w  t

« 1 ^ T  t T ^  %  ( T T  ^ z j W  ^ T R T H T  v t  

W T  f t ^ F T  5 TFT %  « F W  ^  T T  WT^TT

« m  1 * ^ m r  < r f ^ r  j t ^ t  * r t | ^  

v m h r  prr^: *r° Tmnrt^T
sTw-srhmr 5^, 

v f  ^  i f t  fv o t 1
- ■ _ N » _  fc . W_A A  ft-A ^  _'tfTWrnl ^TWtfsT f> W W * ! 

V T T  W ? f t  * R f  t f t f  V K ^  I



Tl6$  Btmaras Hindu  16 AUGUST 1996 (Amendment) Ordinance 11S4
University and Banaras  Hindu

$ *rc*ft  imrimr m ft  «pt 

*cigmr fajjw  fiflrr *m 1 

9$ zm  srtar   ̂ qfwrp

*r  *rk  ĝ rrt

3W *w*r  v jt&t v  *pft 

m* ̂ v ̂-»rfr, sfr iftfirs
VRPT  THT  t̂  ̂ 3̂1 1̂M

V  IĥJ 5iHfl  |  i<̂i  *TTH

faifr  *ftr  sra ?Rtr  ̂ jttt

*n? t o 1  sf ?rt  fatft  vt

VT*r wrr#  spftnj-  sgywi w  * 
f*Fft to wz  <m vm  *nRx t̂rr

qrr 1 «tk irrarr4

 ̂  t̂w =W?R ftj 1

$ f% * *rr*  sffa  ̂  | 1 

5:̂  ?ft  ̂  t f¥ msr  jt̂ s-   ̂  3ft 

 ̂ spnrmr m $*rft t̂ r 

»fNr?  f I  TO R   T̂f  fsw <Rf ?t 

vPT  ̂ SJT  ̂ fa#  T̂rTWft 

spt#  5T s?w?t sr: ?r 1 trnrm 

*fcs is aft tit cri ??rrp* T̂ ft

«ft tff *  SR5T ST*T  *F  fa#

#̂k   ̂  <?  1 Jpffarftnrt  *t

tr̂r  gjftar  srnnft  «pt jrr*p*Fr?rr  «ft

?sf<HW  w  w  <h# jp fa#

Trsft jr  1 ?ft  r̂̂ r

X̂TV  *ft t̂  I  m  t̂ ■3'fl’  V8[

TmtfiiT  Mfifwfd  f̂r ff % t

snmrRTwrft  raf  v  -**h«}h  ît 

ft#  *1# I  3T?r 5T? qfTfftrfa  fcr

jf  f̂t # ^RT  $■  sftr

V *TT̂T TT %

 ̂Iw  1  # ??r jr

ffrg  ̂imrttvvx#wvfsmt 

ft  -q̂  1 >ffr

*mj*T | f*F \  9T7
fRTJr  v  w r st̂ jt

 ̂ ^ ̂ ?7jrt T| I #f»FT
ww  *P#̂t  ̂̂  f̂f vt ̂

’cwr  <n: f̂r |  ^3  ̂<raift

IRPRr̂V *wrofr  ̂«nnt fasnf«roTOy

University (Amendment)
Bill

C* tn ?r t»r# «ft snrar fw

T̂  TfT  I,  TO vt

fmn ffr’gwuH & vmtr & omf *r 

frr̂t %m  «rr *?te f̂,»m nrrsr 

*1*  t 1

# ̂   ?ppctt g fa?  <rc vaj 

*rŝrt  •«<t>cTi *1 (V>ti  n̂> f̂ r 

^  ft̂TT !̂TffT f% tr̂r 

T̂Tt wrr f5m n̂T,   ̂ 5TTft fWFT 

snrfr  ̂fou srw,  arm
*?T   ̂ & rnp 3PTTH

fen '3TPT  3̂̂r far̂ ^mrq- wt i 

jjw  cfr̂ r̂̂ PT  ?rofm  t̂t | 

*fU ?mr tfft fow Tft art” 4 ?nm?TT 

g  f% 9iim̂  *n[ ̂"V  w 'Srnr ft> 

r̂mr f̂ rfawpr  # ttw r̂ptt 

srt w  ?rft  *tT̂ S  % Yrf̂ TT 

'ri  f̂r 4?  f3f?r f̂rtmff m 

srt̂rr ̂rt trwr  f̂rr mn Tt ?n?r ̂  

 ̂ 1 3̂ ^

fwr  ^mft *r ̂  vopit  r̂t 

 ̂ 3ft vV  mF̂i ^  3<wf<

?nnt «w?ft  «ffr trrx srtot

r̂ r̂̂ ji-î «p wnifft h w ar? 

^Tfw  ̂ v̂pt vrrmvr

tot =̂ fr ̂ 1

mf̂ r ? to | ? wrftiNr  ̂
ffH  ̂  t 1   ̂  eft  trrfîfer 

v#fw  ̂<nr̂ NYifh:  *fhspr

«Ft̂  t # it vt grpn

tot  «nn̂  ̂?rm  =̂wt   ̂ 

*rf\ »PTi*r  r̂r'cfk f̂t 

trrifav  vrsfw  |  ^wt gprttw 

’fT̂TT 1   ̂ b̂ftt '̂ rr  g f% ̂ ft 

# ^ ^ Tft’pftl  ftrêt 

TST5  r̂  WT̂r HI wfhft «FT̂ ̂ t 

ar̂T?T jf |  { R̂TTT Sf*% WT̂ 

Xtrf+iVi*  walw'i $  ®1RRR WVt 

tiw ’rt̂TT % w
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[*ft
f  I f«R  >ft WT TO

fa  d iQ vry
fâ TT <>11$ I

W  f w % #  ^  t  ^  ?rt !F̂ TT
r̂r̂ ?rr $ fa  ^ trr f̂r fr*ft£ 3

■pi »ra?r ^
^  | fa  #r*ft qr

p fa  u  #t*T i^r f , fsr̂ r «tt 
^ r»rr ^  ^  I  i srre
itft |, qr ^p?*f
W ^ ^ T T l t l  #fa*T W *9T3r^5 
^TTmnfhT — ^ ^ r^ r rr r

^  ?tpt% ct is  q r̂
r̂icfr | i

3T?T 5W ^faqfa’ft #  ^panwt 
>̂T ttl^ ufa'lfad}
W  f^T ^ ^
% rw m  grrr'sr^r^ £ t,
« W W  r̂TT ^  t  ^
^T5f t ; t * R T O  5)t5T $
| t w r f ^  ^  h ft  ftn *r q^# 
c p t f e r  ^fiftrar ^  ^  *rcw t #  *t 

^oT to  *T <At  
rpft srr^ #  <5 i ^  fafa'n??
«ft | ,  ?*  f a f tn r^  *  ^
^FT ift ^  3rT* 51̂ T $  § I

*  5 n ^  5*T 5WTT 5pt »T5IcT 5 ^  
5pT ^  ^  *f$ t ^ t T ft |  f a s f  r^rfart 

#  tr^rc ^  ^ rr a ^ T  fa^TT 
*> jpt « f f ^ r  $  *ftr 3 m*r
^ T T ^ t f a  ^  *PT S l f w t  < H T  ? fc s ftT  

% ?fr*T ^nr ?T̂ r 3R7T ^TT =5rT̂ t | I t  
f^t^T ^ T T  fa  ?PR *nrr TT ^ tf 
IT.**? *FT5TT ^ T  I, ?fr if? »T* *4  

SF̂ ET ^ fh H  t o ;  %, 
fW T  in m n i »rt «ftr ft t̂kw
W W R  ^t WtT % i !  T $  % \

University (Amendment) 
Bill

W *rn ra *3 $  i f t r f a ^ r
^<^11 ^T^T Jf, I «i( t̂t—

^  ftrtr ^ft
zvf. % ^ r  s*rfamft ̂  TPT ^
*n? i ^ ^  t̂frt ^ r r  | fa  %5tt

^  w r i t  « f tf a  ^  5Ftt ?TT»T
^  F̂TTcrr i «ft^r, <arr ^  wz
ffto fto  TRTWPft ^  FTt-? «Pt I

I may quote

‘Very soon after I sent my 
letter to the Visitor, I had con
tact with the President of India, 
who ii the Visitor of this Uni
versity and with the Ministry of 
Education and I feel that I ought 
to take this House in confidence 
when I mention that the persons 
connected with the Ministry sug
gested the name of Dr V S Jha 
as the pei son who may be select
ed as the Vice Chancellor It so 
happens that I have never met 
the gentleman before and I have 
never known him So, I have 
absolutely no knowledge of what 
ib the back-ground of the nomina
tion of Dr V S Jha, but I may 
mention that the persons in the 
Ministry of Education seem to be 
very highly impressed by him and 
consider that he is very suitable ’

cfrr «jfarai t  ^  «rr ??
art? f^m, ^  Tt ? o «ftj fa #  tft?:
c f a t f  «Ft \9 W te f a #  ? T k  5TT ¥T$3T
^rt n>q<yi ^  f a #  I fa s T T

v r m  < rtq f#  * tf r  ^  ? | T ^
«TT I ? ¥ f a t r  V t

Jjfasfacft % 3.TT «?>7 felT I ^  5ft 
^ T T ^ r r  f  fa  Jjf^r^fajt 
#  3ft >ft TfcrHt f a  5$ |,
«ft ^ to  ri^o « t $  qprcoT ^ r r  t  i
S?PTT f t  5f^t ,  W r t ftT O  S TTft ^

f trc rm P ffJ T ^  Vt ^ tf a » r
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m  ?fr j r t  P w t  i f t r s n  

*hmnr wr <rc ^  f t  
*TT I ITS" ^ • T V r  ? ^ i r « i 4l 
# * C * -  arTT «P T  $ T O  A rrt, * f t r  

f P W T T ^ p r n T  W l  q 5 r ^
v ^ m  |  — vpa <ft a m *, s f ? *  
« t $  i *P t fc re u  *n rrviJT  spr ?r»T«fa 

*??IH ?t i£t K M  *TT, ^ R V t  
«t5t€V *? t 3 m < f e i>T « f k  *

*ft TTlfr I SIT HT?* ®Pt »W *T WK * t7
f * m  $  i ^  * f t n t  # ^rsr *pY 
«Ft I ^T sftnt * t  *f9TM 3  fttT 

v t  w ^ t t  W  »rg  i t > *  s t  * r m #
f l t  5 T F K  ' T ^ -  t f t  $ 1  3 TK  t  5TT 

S T ? *  $  5 R T  VIZ m s r n 4  W> f ^ T T T ,  
53TT  ̂ * r * £ t  f e r t  n f  I * P T 7  A
^ T  #  fTT*T 5 ,  ?ft V^S\ fr  ft^TT I

“ List of Enquiries instituted by 
Dr V S Jha, Vice-Chancel
lor against Teachers of 
Eastern U P and Allied 
Areas

1 Di Gopal Tnpathi, Principal,
College of Technology, Piebi- 
dent of Teacher;,’ Association

2 Dr Daya Swarup, Principal,
College of Mining and Metal
lurgy

3 Dr Ram Deva Mi*>hra, Head of
the Department of Botany

4 D/. Virendra Kumar, Lecturer,
Ayurveda College

5 Dr V S Dubey, Hon Uni
versity Professor of Geology.

6 Prof Radhey Shyam Sharma,
College of Technoloy.

7 Shri Gauri Shankar Tiwan,
College of Technology.

8. Dr Jagadish Sharma, Librarian, 
B.H.U.”

21 L S.D.—0,

University (Amendment)
Bill

«nft
fWMFft ^  if
v i t  t o  srs |, s   ̂
q ?  *ft *^T fo  *srf«fi(fUw

i f o r  * f t  f f t ^ r  i j i n #  A * f t

«it  f %  w  g q f e f a f i gre
?ft h *  5PT^ S  i * m  v r n ^ r  ŝ t t t

V TW T#  ^  crap

filSFTt fa  STTffcT W  W 5  
? JT fs ^ # c = n r v f * t  ^  $ , w rs r  s s r r t  

5ft7  W IHmFR^hmr apft 3TS T^t
f ,  T t  q ?  STFT T O  4  STT S T r f t  « f t  I A
VZ f?Tf?^ T̂?TT =̂ T̂ TT g fa  ?TT3r far?pft 

? t  ^  * ui 

tfFil #TT5rt ^ I 5TT5T # zftn
t  i srr̂ r fwrf?r ^  f  f=P snr ^rrt m *
^ t o  rro T F T  ^ T rT T  % T T  T t f  ^ P T
?T?y fjT^TTr £  I ^ T f 'T T r  ^  V T fo  tTo ^  

sr ĉi 71^ ^  5r?zr?fef=M'K
? t ^  ^'t i ? » ft  s r r r r  m r o  rro  %  «rp? 
^ f t  f r o  rT ^ o  f r o  n rn  ^rrH  |  i
sr %*ft *  fT*ft 5tttt  t o  sf.r ^tt?t 
TrePTT =5 fT^ 7  I « T > P ft  *?%?IT F T T m ^ t  
•T r ? T  fa  f^fw ^P TT  ->fT m  Zfr* 
^*TSTT t  Vi\-r 5T*F=TT ^ ^ R T  ^ T ^

s  i A  w  ^rrnrr ^ t ^ t t  g
^  =r fa^rr ^ =Fir tst srrq- i ^
s t r  w r P’ i m . x ?  ?rr
f , ??Tp=rrr %  5TP ^ T  ? n  r ft  T f T  ^  

5TT W T T  f  I f f t  f'TTr  ^ T  ^7 f ^ q i r  A W T  
far?n 3 t r   ̂ < s fr w t  q % m  F T P T p f r  % 

^?TT f T  T t f f t  T t  ^  f s R T  I
A  r ^ r r  f  f %  %■ f ’ Tn- TTfarfarsr ^ t * ?
*i iu ^ft7- ^ T W - s n r  ;r s t  *n  ^rr

eft f T i T  ’ T1 T T 7  % l T R  ^ff cqoT^TT

«wft ^  ? ?mr # sfftT
t |  f ,  s ft f^r c t t ^  5 f t  f H ?

w ^ t t  $  I
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[«fr «rr*T]
s fa T c ft 5 %rTT | ? W H t  ^  a r t  

t f f r f t  %  JTPT f a r r  I ^ f t #  « P fT  far 

y p TW  #  s n r m  far W T  « t t  a rst S ^ r fr -  

f a ’f t f l H  $  I #  * f t  s p f w r r  * & 4 d <  

$ ,  f a r c  %  *  s r r a  * t f  ? f t  c r ? £ t * f t  ? T f t

f t  I — t  #,
f t  I f M  ? ft t — ^  f a 7 ?  $ 3  f e f  5*  

f a r t a  n  * n %  <rt*T sq pr f ^ ' P d  
* P t  ^  #  I % f % f T  5TT3T 3 ? f t

* f t n t  5 T ^ T  V t  ^TTcPr |  I ^ t  

^ T T  T O T  5TWTT *tft ^ € t  #
v r f e z r  #  ? f r n T  * f t r

» m f f z r T  s f r  3n ?r< fV f a ;  ^ t t t »t  

qfvrefaet #  t o * ?  £ itt ^  srV farr
#  t T fT  W T f a r T

Ri(t '5TTWT <flx 9TT5*T-ii*i«i < ^T^TTf
j r t  f e n  w i t  f e r r

s n w  f r  %  j j * t  %  ^ t  3 f t  

s p ir R  f >  s r k  srgT H r fa s r  w? f e n

smr 1

3 ffT  f a i z R T  t t  | ,

*r £  s n f r  H g c ^ y ji  % 1 t f t
?*T #  JpT?ft |  I TJTJT *PT W l >  ? r f a  #  

f o ’T7 ’ «fr I ^ T  H M i) ^  H ^ T  5f5 t^ j-

«rr s f t r  ?ra zr% f< r .r ip r  ,t t * t  f a ^ r  ^ n  * t t ? t t  

* t t  1 « P p t  w  ^ r  ^ T f  f a ^ r  * f t  1 
?ft w s j tfT jr ? -  r ft f e g  ?r f a s  s r V  f r  

T O T T  w f t  «ft  I ' T ' T T 7 *f t a ? f t  t  f r  *T? 
vm ? f ft  t  J , Tf?Trr f a m  q’f a ^ f ’ T f r

apt ^ H T  • * ! ?  ^ T T r r  | $ jr s  ^ T T H T

=snfcrr fr far v& ' t ’ n  fa r*it  ^ f a F T  t t  q f t  

^  I W  i? 5TT 'T  <Tt f5PJTT *rsfT T T  f  ^ ft 7"
*  « f t  a t o  y t o  % O T 's r  t t  M  ^  q * r r  

* t t ^  ^ i r  ^pt %— 3nr?rr ^ tt t » t t  f  1 ^  

^ 3T R T  <sft * f t m * f t  ^ T T f  ITT S ^ T R  JT^ft 
*p t ? T ft % ?fhc ^  f ■r 5̂ f a R m r f a r

>PT t ,  psnr ^?r ? T R T - ^ '  a R R » T
*£t sr t̂ faRTT | 1 ?mr ?r ^ftf ^sV

U niversity (Am endm ent)
BOl

i p W T  ? f t  f a » T  W T - W I T  « t  i f f  

•T̂ t ipTtTT 'Mini f^H % f^vTPfi ^hft
^ f t ^ f t ^ r « n w t ’ ^szm TTnftv^TT
^ = n  f  1 ^  |
«rk  ?TT̂  % | ?RTH % f̂ TTT TT^r *PI |  I 
4  trf  TOT W TT f  ^  
*rra^ sp> ^cptt h i ? ^  ?rft ^ r r  
fa; eft irry f^ r arret «pt f c n  n k  m  tT̂ r % sr^ : w  fsRn- ? t | ,  f w  v t  
apfr snerr ^  far ^  ?rrft^- ?pp f c r t t  
^  % ? rk  fan: q?  f a ^ r  q^T qr^r ^rm 1 
?r%jTSTtr^r ^ ^ t  w i  %
» n ^ T  #  ^  ? t «ft far^rir n ? ^ t ^ftn f t  t> ^  
f T ^ T  i f t  f e r f V ?  s f t T  « P t  * r s i t  s f t

a fT7%  I %rt\r «TTeT « F t  I T P T  f ^ n T T  

3 T R  m  ? f t  ^ ( f H T ^  f T ^ T f T  f t < T T  I 3 ? T  #  

« T f ^  H T t n t f a ^  ^ t  5m  « t t  ? f t ^

«Tf *m  T$m f̂t ^Tf ̂  #, ^fa^T faiT %stt 
* n f t  ^fr ? f t r  n  %  p t T H  *sft a rrs r^ ft  
*r r  j t p t  -risi f e n  j p t t  i s n f a ^  w t  M"d^«r 

% f ? T  f n  y  y  < T T T W  f%  ^ f t  f > T T  I 

75 T  9FTJT€t W <ft ? T T ^ T T  %  T O  

sftn fTTT 5ftr 3T7T % jW R i % 
■RT*?̂  ?TT TrmT I 4  WTf̂ TT ^TpTT f  fa> 
^  ferir #  ?t ^  *rrTJftJT »t^t % 
JTTwfr 5rV n<Jir »t<tt t  ’T^TT ^fc^r 
m r -JTr^rT ^  qr«r wV mjft
wr m  * f t  5 rr^ t =rrf?Tr ^  s n ra T  ^ ft 

JpT ’TT'T’T T^TT | ?rrr ->T(7cT̂ ti
*  T i  S T F T  3TTfar t T f i T ^ r  ^ P T ^ ' f  

3TT f f g t  5 R  5 f < s r  3TT 5 T t# t a r fc T  f e R ^ f t  

^  Ip- H $ rf^TT 3TT « f t f t  ^ = T  

5 T p m < t  W  ? T t  #  t  ^ T ^ T  ' i f t  

T1” f^RTT !F7# TT TO  ?TTfft TPT
s r r fe r  t o  t t  * f f a r  f e r r  ^ m r  1 
#<T cpr * 5 f m  tft ^TfFerrT farqT % far 
^  farancpp ?pt ^mT «Pt tht % f?nr 

fanrT srrTT s f t r  w n r  ? ? r ^ t
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W T f l f ?  f f t f r r e  P P » T  * T

m m  | i 4  =»Hf3r £ fa  w r r  n r
■«rw% if 'WWyi'ift fr *T*r ?T & I TOTT 

n>f!ft t  fa  ^  3*n: t , w«mft

^ n :  $ i * *  $*ft m  t  at *  t

f a  ippmft *H'WI' ^  ^  farr aptf ^Tf 

t t r t t  *r  t r e r m r  f a * r r  ^rrrt a w  *n [

TRm HSRSH fa*IT 5TT̂ T | eft *T? ^

%tt w  3  ^  sn?ft 1 1  s m  ^

T ^ T T  f t m ,  t f f a  TTCrTT ft?TT ? ft  ^  
f t ^ f a t  ?rrt£ ^  i Ssfa* ftr 

|  fa  *m  »mrr ttc% t?  wt f

VTT 41 m *fUf fa* vt$

F̂TT ^  | I #  w  §

“»ft *^t :̂ TKT nx^ft t ,  faar^pft ^t 

*T3lf % ?1f t  arf^ WT^t f t

^ rm t % i sftr >fV f t  r a t  |

3T?5T 'TT ^ls«l«l ^Ht *fT 1 <ffiT 'Tft WT 

anrmr P m fo a Tvw 5  f t  ^nft fc<rayti 

^ ft ^  t| t  ?

W * *  ^  A ? < M T  f t  ^ ? P T r  ^T T fc TT  f t  f a  

tx  f a w r  ^ t  =Pt t p t

% faw  5r?nfT?r «pt i «ptf 
fT^T ?̂t <11 d *Tft t  «rf"<?̂ > T̂PT i£t
^TT I

Mr. Chairman: The hon. Minister.

I f  A W O S T  IMS {Amendment) Ordinance 117a 
| and Banerm Hindu 
University (Amendment)

Bit t
S h r i T . N . S in c fa : Sir, before the

hon. Minister starts his reply, I would 
like to suggest that in his reply he 
may cover this question of Eastern 
U P. As one belonging to Eastern 
U.P., and as the report has mentioned 
about Eastern U.P., I would like him 
to clarify one point. Does he really 
think that the so-called corruption or 
misdeeds of the boys is due to the 
fact that there are so many poor per
sons attracted from those areas, or 
does he believe that it is the boys be
longing to the richer classes, living in 
the hostels, who are responsible for 
it? Does he really think that those 
poor students who actually beg, work 
hard and earn money for their studies 
are responsible for these things, and 
in that connection, does the Govern
ment really believe that whatever the 
report has said is true?

*ft «n»nfa m  : *r>mf?r *r?ft?r*r, 
A ?ft ^  s m  *rnrr srrpT jf 1 

^ r - r  5T ’ t t t j V  * r t  |  f a  rT*rr

^  $ & i w ifs r e r  %  ~zr*m %  

ftp* w>r artr «rt 3 5 R  arft «ftr 

3*r% f a r  srrfa?r5r ^ft t?st »nTr

I  1 % 5  q;f?ra^f #  5̂r % fifto

^ f t  ^pt ^  %  f^TT '<ft

srrfwr ^tt t«tt «n 1 

i H t  S f f t ^ T  ?Pt ^  P T  |? T ^ T  

^t iff  | fa  % 

» r ( t a  H t » f t  apt P r ^ t  *r»ff «^t f tr w r  

^ 5ff'STrT w  ^  JIT ^  »Rt* cTSfaf 

anft **ft 3 - s p -  ^rrnrr ^ f t

Shri Braj Raj Singh: Sir, I want to Shri Dasappa (Bangalore): Sir, I
reply to the debate. would suggest that the hon. Minis

ter may reply towards the end. There
are just a few more speakers, I think,

Mr. Chairman: He may kindly wait; who would like to participate in this
he will also be called upon to reply. debate.
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BSr. Chairman: Am I do understand 
that the hon. Member desires that the 
tim . be extended still further? It has 
already been extended.

Shri Dassappa: It can be extended 
till 2.30.

Mr. Chairman: Alter all, even the 
Chair has limited powers. That 
power has already been exercised by 
the Deputy-Speaker. I cannot ex
tend the time now.

Shri Braj Raj Singh: Sir, my resolu
tion was moved first; therefore, I 
should be allowed to reply first and 
then only the Minister.

Mr. Chairman: I know that. I
know the rules also. According to 
the rules, it will be better for the hon. 
Member himself to get an opportu
nity, while he is replying, to reply to 
the points made by the hon. Minis
ter also. If he does not want to reply 
to those points I will call him now 
if he so desires.

Shri Braj Raj Singh: No, Sir, I will 
reply afterwards.

Pandit Govind Malaviya: 1 would
like to know—whether the opportu
nity was taken before or not—whether 
those who have moved amendments— 
my friend over there has moved a 
resolution—wil'l have some opportu
nity, after all this debate, of replying 
and meeting the points raised.

Mr. Chairman: The hon. Member
has been a Member of this House for 
a sufficiently long time. He knows 
the rules very well

14 hrs.

Pandit Govind Malaviya: The rules 
are..........

Mr. Chairman: Order, order. When 
the Chair is speaking, the hon. Mom- 
her should desist from speaking. When 
the time pomes, the hotys (Member 
who has sponsored the resolution will 
get his time for reply. But the other 
Members, who have tabled a motion 
for eliciting public opinion or for post
poning the motion for reference to the 
Select Committee and the rest will 
not get opportunity to speak again. 
We follow the ordinary practice in 
all such cases.

The Minister of Education (Dr. 
K. L. Shrimali): I would not like to 
take the time of the House for long. 
I think the Prime Minister has already 
explained the position as far as the 
Government is concerned. I would 
however, like to deal with a few 
points arising out of the debate. I 
have listened with great respect to 
the criticisms which have been made 
by the hon. Members but I must say 
that some of the criticisms made have 
filled me with a feeling of dismay. I 
was hoping that as far as this mea
sure is concerned, which deals with 
one of our greatest national univer
sities, it would be taken up in a dis
passionate way and we would be try
ing to understand the difficulties and 
the crisis through which the univer
sity is passing.

Shri T. N. Singh has raised the 
question with regard to eastern Uttar 
Pradesh. I think that reference is 
unfortunate It was quite unneces
sary. The major thing that is in the 
report is that some groups have 
existed inside the university for a 
long time. I think it is quite immate
rial to see from what regions they 
come, from what areas they come or 
to which areas they belong. This 
reference could have been avoided by 
the Committee. I was told by some 
of the Members that this is the cur
rent name in those areas and there
fore they put in this name.

The important thing that we have 
to consider in this report is whether
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there is any problem with regard to 
this university, whether the univer
sity is lacing any difficulty with re
gard to administration. Shri H. N. 
Mukerjee who was sitting there said 
that the Government has taken a 
hasty action, a thoughtless action, and 
he said that if I give him the figures 
with regard to the number of strikes 
he would have probably to join hands 
with the Government and support the 
measure which the Government have 
taken.

An Hon. Member: Never.

Dr. K. L. Shrimali: I am quoting
Shri H. N. Mukerjee. I am sorry he 
is not here. He would be willing to 
do something if I gave figures regard
ing the number of strikes and showed 
that there was the problem of student 
indiscipline. Let us look at the 
university from this angle. In 1957 
there were three strikes: strike in the 
College of Technology in March, 1957; 
strike in the college of Ayurveda in 
March-April. 1957, and strike in July, 
1957 on the question of admission in 
the university. 1 would not like to 
take the time of the HoCse by going 
into the details regarding the reasons 
why these strikes took place.

Pandit Govind Malaviya: Why not?
Dr. K. L. Shrimali: I would briefly 

mention them if the House is interest
ed. Regarding the first strike, strike 
in the College of Technology, the 
executive committee of the univer
sity examined this question and has 
appointed Shri G. K. Shinde, a 
retired Chief Justice of the Madhya 
Pradesh High Court. The matter is 
still under enquiry. The report makes 
a mention of this strike and gives us 
some idea of the circumstances under 
which the strike took place. If what 
is contained in the report ultimately 
proves to be true—the matter is under 
enquiry and I do not like to say any
thing now—I think it is something 
about which we should all feel con
cerned, and if such things happen 
inside the universities, they bring dis
credit to the educational institutions.

Now, the strike with regard to the 
Ayurveda College took place because 
the students wanted a particular per
son as the principal of this college. 
This is an incredible demand on the 
part of the students. Are they to 
decide who should be the principal of 
the College and who should be their 
vice-chancellor? That person is said 
to be a topmost cardiac and chest 
surgeon and his release from service 
under the Himachal Pradesh adminis
tration has been, it is understood, a 
matter of prolonged negotiation. I am 
told that the students of the Ayurveda 
College are on strike at the present 
moment also. The reason, I under
stand, is that they are demanding that 
the principal of the college should go.

I have with me a pamphlet. I do 
not know who has signed it. It was 
circulated in the university. I quote 
from it:

“Saddest is the story of the
college.. . .”

It is said at the end, “Students of 
the College of Ayurveda, Banaras 
Hindu University” . “A  wooden doll, 
knowing nothing and being horrible, 
has shown total failure in administra
tion” . That is how they describe their 
teachers. “Every day quarrels in the 
staff; fights between office workers 
and servants. Frustration among the 
students has led us to the conclusion; 
Kick away the devil.” This is the 
centre of learning where we are 
expecting that culture will flourish. 
“A donkey with lion’s skin on cannot 
succeed. Bribery m the office.”

Shri Braj Raj Singh: Is it signed?

Dr. K. L. Shrimali: This is not
signed. It is written, “Students of the 
College of Ayurveda” . It is immate
rial whether this is signed or not. 
That such a pamphlet should be cir
culated inside the university is a dis
grace to the university.

An Hon. Member: Printed by whom?
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The University Grants Comnrisrtoa. 
alter a great deal of thought and

Dr. K. L. ShrtauUi: “A  donkey with 
lion’!  skin on cannot succeed.
Bribery in the office. Leakage of 
examination papers, and partiality in 
every field inspire us to take the law 
into our own hands” . If the hon. 
Members want to encourage such a 
pamphlet, I shall tell them it will 
destroy all our education and the 
future of the universities.

Sone Hon. Members: No, no.

Pandit Govind Malaviya: Nobody 
does. But will the hon. Minister also 
say that if the university cannot 
have . . .

Dr. K. L. Shrimali: He has had
opportunity to speak and I did not
interrupt him. Now, I am continual
ly being interrupted. This is not
fair.

Pandit Govind Malaviya: We want 
only facts.

Dr. K. L. Shrimali: I am giving the 
full facts.

Pandit Govind Malaviya: If there 
has been any___

Mr. Chairman: Order, order.

Dr. K. L. Shrimali: I have got more 
facts than my hon. friend can have.

Mr. Chairman: Order, order. Now, 
when even one word escapes from the 
mouth of the hon. Minister there is 
interruption. It is not proper. Let 
the Minister proceed in his own way. 
If there is any question, any objection, 
etc., it can be raised after he has 
finished. But this sort of running 
commentary does no credit to the 
Member who makes it or to the 
whole House. I would, therefore, res
pectfully ask all hon. Members to 
keep decorum in this House and allow 
the hon. Minister to proceed.

Dr. K. L. Shrimali: Now, with re
gard to the strike which took place 
m July, 1957, what was the reason?

deliberation, decided that the univef- 
sity should not admit their student* 
indiscriminately, that there should be  
some kind of selection made. Since 
the university wanted to regulate the 
number of admissions in the colleges, 
there was a strike. There was a 
hunger-strike in 1956 over a trivial 
matter, namely, the declaration of a 
holiday after the inauguration of the 
University Students’ Union. I am told 
—I am hoping that this is not true— 
that when some of the principals of 
the colleges were consulted whether 
a holiday should be given, in the 
meeting, they said no holiday was 
necessary. They went home and 
incited the students to go on strike. 
I hope this is not true, but if this 
is true, 1 say it is something which 
is a matter of serious concern for 
this House and for the Government. 
There was a strike in July, 1956 and 
in July, 1957. and the Government 
were apprehensive that there might 
be a further strike m July, 1968. I 
think there was full justification for 
issuing the t>rdinance. We do not 
want to destroy our universities. My 
hon. friend, Professor Mukerjee—un
fortunately he is not here—said that 
if there was any acute educational 
crisis, he would be willing to come 
and say “Come along, let us do some
thing about the University” . Are 
these not symptons of acute educa
tional crisis? I put it to the House. 
Strikes engineered by the teachers, 
hunger strikes because they are not 
admitted to the University, students 
demanding that the Principal should 
be appointed by them or the name 
should be suggested by them, is that 
the way in which the University 
should function? Well, these are 
very serious matters and let us not 
take them light-heartedly.

I am sorry to find that Professor 
Mukerjee thought it fit to criticise the 
Chairman of the University Grant* 
Commission. He said that the Chair
man of the University Grants Com
mission paid a cursory visit to the
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University. It was not a cursory visit 
W« all know bow thorough and effi
cient Mr. Deshmukh is in his work. 
He devoted himself whole-hearted
ly ior  the improvement of the Univer
sities and 1 think we should be proud 
that he is the Chairman of the 
University Grants Commission. When 
Mr. Deshmukh went there, he was dis
gusted with the way in which the 
Banaras Hindu University was func
tioning. When I showed him the Re
port, he said that he fully endorsed 
the recommendations which were 
made by the Mudaliar Committee.

From whom are we to take our 
guidance? Is it not from the Vice- 
Chancellors who have been there, 
who have told us that the University 
was not functioning effectively, that 
they could not function effectively 
because of the intrigues and factions 
inside the Universities? The Chair
man of the University Grants Com
mission tells us that there is some
thing seriously wrong with the Uni
versity and things must be rectified. 
We appoint a high-power committee. 
They tell us that there is a crisis 
in that University and immediate 
steps should be taken. Here are cer
tain pamphlets which are distributed 
by these persons who are themselves 
under examination, whose conduct is 
being investigated. Are we to trust 
those people and these pamphlets 
which are sent to us and distributed 
here?

Shri Nagi Reddy (Anantapur): May 
I point out to the hon. Minister that 
persons who are responsible for dis
tribution of these papers do not be
long to the University?

Dr. K. L. Shrimali: I am told that 
some of the professors have come here 
to distribute the pamphlets.

Shri Nagi R e d d y :  The Vice-Chancel
lor has sent somebody else.

M r .  C h a ir m a n :  Are we deciding this 
dispute? The hon. Minister is m a k i n g  
«  S ta te m e n t .

Dr. K. L. Shrimali: I am surprised 
that Professor Mukerjee should have 
thought it prudent to say that people 
in Delhi had a contempt towards that 
University, We have great respect 
for that great centre of learning. It 
is our desire that, as soon as possible, 
it should become one of our greatest 
national universities, the ideal Univer
sity in the country.

I am sorry to say that Shri Govind 
Malaviya, who is an ex-Vice-Chancel
lor of this University, thought it 
prudent to say that this measure will 
set the whole institution into blazes 
and no power of any Government 
would be able to apply a corrective. 
Is this the languages which an ex -  
Vice-Chancellor of a University should 
use?

Pandit Govind Malaviya: Because I 
know the institution.

Dr. K. L. Shrimali: I do not like to 
be interrupted. I do not know whether 
the Ordinance will have any effect or 
not, but his statement will certainly 
excite the people and create indisci
pline.

Pandit Govind Malaviya: On a point 
of order. May I know if there is any
thing wrong in any Member interject
ing a Member, or asking a question, 
when another Member is speaking? 
Is that parliamentary or not? We want 
to be guided by the Chair. I thought 
we were exercising a right of Mem
bers of this House, which have come 
down from the very beginning, when 
we seek elucidation, when we seek 
more light by interjecting a remark. 
That is part o f the debate in this 
House. If I am mistaken, I should 
like to be corrected.

 ̂Mr. Chairman: There are interjec
tions and interjections. Some inter
jections are made with a view to elicit 
some information. Some are made 
only to spotlight the remarks made 
by the speaker and to insinuate that 
he is not making right remarks. 
Some are meant only for the purpos* 
of obstructing the speaker.
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Pandit Govind Malaviya: That
should not be.

Mr. Chairman: At the same time, the 
rule that we have observed in this 
House is that we do not gag the Mem
bers and allow them to make inter
jections, provided they are not meant 
for the mere purpose of heckling him 
and they do not interfere and allow 
the speaker to go on with his speech. 
But if the purpose of making such 
remarks is only to show that what
ever the speaker is saying is "wrong, 
or to obstruct him that is ordinarily 
not allowable. Then the thread of the 
argument is broken and spirit of the 
debate cannot be kept up. When an 
hon. Member is going on with his 
speech, if some other persons inter
ject, and interject in such a way that 
it would appear that whatever he was 
saying was all wrong, he will not 
be able to go on with his speech as 
he would like to. Now, the interest 
of the debate requires that when a 
Member is speaking, he should be 
allowed to make his speech. I would, 
therefore, request all the members to 
kindly observe this rule. Otherwise, 
they will have to pay for it themsel
ves when they are making their 
speeches and others are allowed to 
make such interjections as will inter
rupt their speeches.

Dr. K. L. Shrimall: I was saying that 
this statement, which was made by an 
ex-Vice-Chancellor of the Banaras 
Hindu University in this House does 
not do much credit to the University 
or to the Vice-Chancellor. He says:

“The measure will set the whole 
institution a blaze and no power 
of any Government will be able to 
apply the corrective."

Is that the language which the ex- 
Vice-Chancellor of a University 
should use? Does he know what 
effect it is going to have in the Univer
sity which is passing through a crisis 
at the present moment? I am sorry 
to say that he quoted Mahatma 
Gandhi about the importance of the

office of the V i c e - C h a n c e l l o r .  W e  
are in the habit of q u o t i n g  
Gandhi in a n d  out o f p l a c e s  w i t h o u t  
accepting his advice. I  s h o u l d  
to quote here a letter from M a h a t m a  
Gandhi, which he wrote from S r i r a m -  
pur to Dr. Radhakrishnan o n  1 7 -1 2 -4 6 .  
This letter appears i n  T e n d u l k a r 's  
book on Mahatma Gandhi Volume VII, 
page 344

“Om Prakash ....”

This refers to the matter relating to 
Pandit Govind Malaviya’s entry into 
University politics and holding offices 
inside the University.

“Om Prakash gave me your let
ter yesterday. My congratulations 
on your decision. I had expected 
nothing else of you. You will be 
in charge as long as you are need
ed there.'*

He further says:

“I never dreamt of any of the 
brothers being Pro-Vice-Chancel
lors or holding any of the high 
offices in the University or even 
any office whatsoever except it be 
in its interest. They should all be 
mute servants. Perhaps you may 
have seen my article on the sub
ject in the ‘Harijan’ .

Dr. Shyama Prasad is an ideal 
man for the post. Only I wish he 
was as sober a Hindu Sabha man 
as he is an able and learned a d 
ministrator. You may show this to 
him. You are calling him to no 
easy job.”

Then the last paragraph s a y s :

“As to your last paragraph, the 
less said the better. I am on the 
anvil. M. K. Gandhi"

This is the a d v i c e  which G a n d h i j i  
had given. I wish that a d v i c e  h a d  
been followed. M a n y  of t h e  d i f f i c u l t i e s
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of the University and many of the 
things which have happened since 
then would not have happened if this 
advice had been accepted. Pandit 
Govind Malaviya is a friend o f mine. 
He is like a brother to me. I had the 
privilege of sitting at the feet of 
Malaviya and learning at his feet. 
Therefore, it is painful to me to bring 
all these facts to the knowledge of 
this House. But I think I have a 
duty t« perform in this regard.

Pandit Govind Malaviya: Will I
have an opportunity to say something 
about this later on, because it is a 
personal matter which has been re
ferred to? Since my name has been 
mentioned, will I have an opportunity 
to clear up the position and ask for 
further information, if necessary?

Mr. Chairman: Order, order. There 
is nothing personal in any of these 
letters. It is only when a person is 
referred to and he has to offer some 
remarks about himself that an oc
casion is afforded to him for making 
certain personal observations. Now, 
from what has been stated by the 
hon. Minister I do not find it neces
sary to give the Hon. Member any 
opportunity to say anything.

Dr. K. L. Shrimali: Hon. Members, 
one after another, had agreed that 
the affairs of the Banaras Hindu 
University were far from 
satisfactory. Many hon. Mem
bers have said, “We know that this is 
happening in the University” . But 
they did not suggest any practical 
solution though they criticised the 
action which the Government have 
taken. In this very House several 
times the Government have been 
criticised that we are doing nothing 
with regard to the improvement of 
standards—intellectual and moral 
standards—inside the Universities and 
when the Government takes action— 
a right and correct action—the hon. 
Members come here and criticise the 
Government.

I  w o u l d  n o t  l i k e  t o  t a k e  m o r e  t im e  
o f  t h e  H o u s e .  B a n a r a s  H in d u  U n iv e r 
s i t y  i s  a  g r e a t  n a t i o n a l  u n i v e r s i t y .

Universities can become powerful in
struments for building up our country 
and for social reconstruction. If there 
is anything wrong inside the Univer
sity it is the duty of the Government 
to intervene and set the University 
right. I greatly respect the autonomy 
o f the University, but autonomy has 
a certain purpose. Freedom should 
not degenerate into licence and that 
is what was happening in the Banaras 
Hindu University. Freedom was being 
misused. It is my desire that as soon 
as possible normal conditions should 
be restored inside the University and 
the professors, teachers and the stu
dents should be engaged in their nor
mal duties of pursuing truth and 
knowledge. That is what we want the 
University to do and I shall be very 
happy and it will be my earnest en
deavour to see that normal conditions 
are restored and as soon as possible I 
will bring forward a new revised Bill 
before this House. This was an emer
gency and the Government had to 
meet this emergent situation.

WX TIK f a f  : JRtTFT 'TT
3fT Hi 4 *T
srmrct £ 1 I  Pf
•Ft <1 S’ 'S'i 4 Id') >̂T ■dtl  ̂ H{{t
R m i  *PTT ^  i f  A  W  S T ffe 'T S ’ V  

facT 7 T R  %  S * 3 ^  * f t  I

14‘23 hours.
TMr. D eputy Speaker in the Chair]

S T *T  f t  S T *r  ^
t f t  « F f t  » r f  t  fc T C T T  5 I R T  5 t *
? ft ^  «rr 1

v f a q f r f T  * t  q r t t *  x *  * tts t  
S’5 ^’ Tt iftT ft fs*T?TT ^
f o  s ^  A ?rw  v  v ft*
f t  fŝ TT *rr 1 w cttrt

m  st*t ht k ? *rrar 
% Pt'flHi f w r  W

?TOT *TTS TT f tw  an T?rr ^
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tosraT j s f r  z m  ^  %
* R  f ip r r  »r r  r f ]  I  I f f ^ J R T P T

*rr *f ^ r f t  ,*ft % fa*^
^ R T  ^ t  n  <.t> i t  ?W T <̂1 0

f t w r r  %  f m  v r t i t  w m  f a n  air T f r  t i  

* s f a t  j r r s t  f a ^ r P r e r n r o  * t  
a ft  w t  r v f t v ^ r  f a w T  v  f k v m  %  

f a t  f e n  ^TTcTT f f l V R  T T  ^
^  w%( * T  S W T  £  f a  ? R 3  R

^pjt % ^r T?ft favqfareiTfre v t t  r£r 3- 
gr-qT f ^ f c ( ? r i ^ t  sfft ?rff ?  T ft | 
gnt fa?riTr * w  ? x f (  t  **
^  « F t f  f a * f a  S R T  f [  r 5fT% 1 1

* * r %  m * r  ^ t  * t t t  ’a’t r  s k t  A
aiff-TRT ^Tgcfr £ fa  ?*T ? -W 4 (t  ^ t€ t 
«fft fa f t£  t  5i> f^ r r  >mr £ 3 * rt 
SrHRTT TOT | fa  t  5fST
' R ^ r T  ^  ^  «rr ?nn- U * V -
X.V3 #  ^  gft s p ft e  ^  3>rT  ^ t t  w r  

t  I V1T t  <̂P=T c n ^
| t  H  'T 5 f V  W  ^ f t ^ r  X. ? f in n 
an’ % f n ? m  j f t ? r  ^  gsrr f a  

5TTT ? *s ’T̂ T T̂T̂ r % 7i t  I % far W V  
m  *FT ^  ?ft ^  tft ^ t ^  c  n̂ TT

I m  l * R T  *Tj? t  f a  ■3ft
ar?r £ q ?  fa^r ^vr? srrr % srV
'̂PTT 5TPTT •'fT̂ T % $  I *Ts? WTT

*ft1% *T  % sfft f w  t  I

i m  fa S T T  ^  •TPT T 7- oft S'TC T

^  t  ^  s m t  w$ * f s p F R  ? r ft  f»T?r 
a m rr  £  f a  s m r  z r f ? r ^ £ f  *fft ^ t ^ r t t  %  

H T R %  *T  + l {  *{̂ 1̂ ? ,  ^ f a t  ^ a ^ i d i  

V T  4fM$<»T I t T R  'STTT ^ T T  = R %  |
eft ?If HN% ^RT q f t  f  I

S T f T ' T T ^ i f r ^ W t f a ^ T -
STR % ^t #t̂ T t  ^ qft
f f f e V > f t  %  sn? u r r t  f  1 
mzlHfrfr % ft? t f t  -»ft irm

U n l v e n i t y  (A m e n d m e n t)
m n

v p r  vn fav  grst t l f f a  fw  ?nqj #  
^ n  f t  » r f  « ft  f a  f a m  « r «  ? r t r  

% * * * t  jh w  *n % ?ngf m m
«rr 1 A <m% r̂r?r j  : sm ,
fRT^ r*lf»W< #  ^ T
t  fa  ? fk  ^ r v w  f t  «ft fa^r n  ^
t ^ r  5 »T T  ^ . ? 5 F  ^ t  « f t r  ^ T  f f R . ^ ^ T T P  

^t T̂cT ^  ^T ^ f t #  ^  faJTT fa  W
^ t  n r r t ^ t v t  ^ r ,  ??n?i ^ s r i t

®FT aR ^ '  1>t W ’W O V f l l  « ft  I

WI sr^t «<n^iit’t fa  f+H*ft 5TR
^ r f t  ^ n r f t  «rc | f  | ,  f a ^ f t
? r >  f 1 1  ? f t r  f a c r f r  a n r  ^ t  

^  fa^TT w t ? k  f a r n f t  5 r  i f r f w  

n f  t  ’

f a * 5  ^ > r R t  s f tn  » j H t  % m *  n t

3RTT ^  » n ^ ^ 7 -  ? T  o ft ^ H T  J W

t , ^  %, ^  ?K?r %
T ?m  qfVrqpT ^TT ^Tf^T ’  p W  
A ^ * T T  f a  5 ? fr * ft  ^ T  a ft  ^  T t  « f t ,  

spt g p r  ^r w ftf  ^ f t  f e r r

m r  1

^  ^ r r f^ R  t  rjwr =« in  ^ i i j d i  

^  I 5TPT ? *T  ? n fT T > T  %  cft^T «ITT 

t  I IT^T eft F ^ R T  «PTT% t  I 
?^Htf*RT ^ r € t  %  a n *  t  t t o  fifh rr v fr  

^Tft T̂TT #  r p  % fa  w t  
5TT^T =T?t T p -  | ^ rS [H  ^ T O ? R

#  > ft < F m ? n  ^ r  t  1 w r  5̂  
^ f t #  y ^ w T T  y t  a n r f a q ^

^ ? > T  J T 3 T T  f a i n  «TT I w  S l l f * ^ T

s w w TTsrergyrfl- 1

^ r ^ t  t  f 5 T  s > t  J w t  x f i T  1 w  

?Ri? ^  it * w r  art’  f a  * r * r  

^  ^  1 w  ^  «Trf%*rcr #
^ t  tft^T ^ F R  f a t  5, 2TT a t

t t  j j t  a rraT t  ^ t t f a  ^ t f m  

^ f t  ?ft t ^ R  f t  * r f  w r ^ r  i r f w v  

v  *r ^  »
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l*rft tmsvn:

qfto «rt?t 11 vtfc am *  wrt 

item I, tfr fir Hfr ten t  «:

WTO ?TV aft  spn ̂ <wnft *ft 

VT t I VffaS $trrr (m

gft «TTT  VrMvr % arft# % TTVTT

<*T??t f  IRHft VT5R1TV  ̂ fa

>3% yifx̂ Rr t  r*t>yf  i

?ften «ppt  3ft vtTs%   %  aifw 

fpn *pn ŝrw

e writ  trfjR̂jfirar  3nrm i

r̂RTir  f̂r ufTOwfe*

«fr tw t ? y, pn *r?t

#  i  P̂rar̂fer  #  fsre 

e. îfMifeg »r«n: ft#  i t̂# n̂fâ ts 

Jrcaw «Ft fa??  *t Ten ̂ ptt  ftp 

q̂ %  ?* sn?fa-#t  #  *t ^

<$• t  ̂  ̂  ̂^

Ttfer gWt  -jft  ft# i

ssfa# A  =arr̂err ? fo fa's

spr effa TT*ft % fa# snf%% «pn#

?ptf sencRwn T̂ft ?ft *rêft %  i  Tr̂r 

ŝftfan  V^t  t̂, 5*T̂ M̂sqlt'Ji <Y

an̂t ̂  w f+ *r? m*r # f̂ nft ̂t

TTf̂ q̂fĵ *r>fa?r % ifĴT tft 

r̂<tar  | vr

fr# an% # i trtfr 5rwt #’ srw  nf 

vrfĝ r »*ff sn̂n *n̂  f ’

s**Fr JT'ft sfa ̂To «frm̂ft *fcrt 

% ̂  ww m fen | fr  finr aft 

T̂M HTVR VS Tft ̂ ?nfŝ ♦
iff firo iR̂ndt ?r(t% tt  w*n 

aft* *pt ̂  | iflr ??. *Tft#, W3 

in ̂  ■jit % vpzx ^ptt ̂ rr 

far̂r HT̂ ft aft *r?w ^n wVf fsm 

^ nt? % qfoffrr  arr ̂  i A 

B̂prr ^?n ̂ fo ^ ̂ 35 % ?r̂rn: 

W *<>T*f Jfljlf *PT

arw ̂ti vr ̂  *Pw ̂tm

University  (Am endm ent)

B ill

qfrreqfe* «»?f̂r  ̂ ww ?r$t 
mlWr *r f̂»l  *fk r̂ % <m 

t̂ vrt  <ftsipft  ̂ t̂rr ifrefr | ?fr 
fa# wrr mfWtr wt T̂ rfn̂ s' 

t ̂  wt#  ^wnc't̂r to u t

f f+- trrr ̂ ?Tf?nrf%€t ̂  vr
«rr̂>»r ftajr t ^ ^ ^t’nrf ̂r 

f̂Jrr 5 1 # f*m?r ̂«»rr f«p ̂r 
*f?*r *rar it f̂t T̂sprr̂t s'qrjft’ 
srfâi w *)̂r ̂   r̂r ̂rf?# t
fa-r sfnr̂ r̂t wfft-
»T5r?ft *Pt tt̂tt f̂ T | s*ft ̂  5̂ '̂r 

«t?t s».t iV- nrrfŝ'SFr 

t̂  »r tt «ft 1 h?ctt in̂t ̂ ftrtv
f[R %  ?TPT̂t ̂  TRTeft IRT WTT̂fY

r̂f̂r *hT<  r̂rf̂r f% ^ r̂
>mcft  t̂ »tpt %% |  yrfŝr
T̂OT  t  Iftr 3t̂V # 3T̂   fir
«(id t̂ +iRi4t +̂1  ot spoSjr 

f̂r ̂nm snq- ?iY' trrf̂t
|   ̂? y fer in  # qsfm
r̂% st̂r ftnrr str  3*r% »p’<rrf

^ ?r% 1 ir̂r  | f% snfg%
% arfr#  sit ?iro ŝ r =srt# tnr 
an  | ̂ rt *m% fmr qr vm xrm 
t, 5̂# «nq̂t srfĥT f̂t f̂t | 1
?̂r »Tê % Z*ZT JTf TO <f,5Tcft $ 
fe 5TFT «FR5 «PT ?n?T  ̂ T  ^5T «T#

t 1 sitt w ?nf%#̂  srmr ̂fifsr# t 
m   ^ vt 5f̂ n ̂ n  1 f%  cfr 

STTT’T  ̂ «<4»1 ̂ t %aj qr f<M iZ -ST «̂TT

gri f<q'R «rr# ̂t arcter «̂r  ̂̂ nf i 
*pft irft̂ T # jpfT «n fa wa?r # Irftt 

ftwt|, snr^t f%*nl#ftraV i%f̂r 
 ̂  JTf *5T W «n fsp vt
ftr?ft4t wfa# sto sftmnt
YBVT ̂4> WTq •hiif Md 1̂ T̂ f% W

ftfat 1 ̂ ^̂ r̂?r>cnTt̂nt̂it»Tt|

Dr. K. L. Sbrinali: I will make it 
elcar afterwards.
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Shrl Braj Raj Sinfh: If you make it 
clear just now, it will be proper Can 
you ’

Dr K L Shrimali. I have now 
c h e c k e d  up and find that the work 
“ April”  occurring in the last line of 
the opening paragraph of the state
ment laid on the Table of the House 
explaining the circumstances which 
led to the promulgation of the Banaras 
Hmdu University (Amendment) Ordi
nance, 1958, as also in the last line 
of the opening paragraph of the State
ment of Objects and Reasons append 
ed to the Banaras Hindu University 
(Amendment) Bill, 1958, is not cor
rect and should be replaced by the 
word “May

I sincerely apologise to the House 
for the inaccuracy and the mcon- 
vencience caused thereby My 
Office is issuing the necessary corri
gendum

«rt warmr f a f  : fofr 
f * f a t  A  IT? '^T'T'TT ^ T fc IT  % I

Tfft,
I f f  <TCT 3TP=r I 

Ht warrra faff A 3ft
^  %  K P T #  T W T  W

apt * f t  ^  5 TR T
*5T s * r f a $  A  %  w f a -

%  Vt 4TTO fa*TT t3TR I fRVIX
S f f^ S T  ^>T ^TTT^r 'T H W i  ^TPT I

ft, TT faff rTTf TfT
I , (PR  gsrF ?JTmT?TT
f t  1 I ff?«T

affT iRT^t | ferr m  x$r
I  I A  f a t ' F T  ^ T * I T  S T  g  f r  

M t  *re % w  ?ifr
| 1 ftrerr if ^ft 5ft»r
I f  ^*T V t f a 5?  9 ^ t v t  f t
fTTfrTT fTWfr «fh:

University {Amendment)
B i l l

^5T^t Vt *R!*T fiRT 3TRT I
«FT% *  fw* $STt 

v t  f o r r  s r m  37$  f w r  %  f a t  

*r*B!T ft̂ TT 1

#  ^ C T  »T ^ T  St q ^ t  f a t * *  f f T T  
f% f *  ST^PT 5 t T O ^ ( f t r
m f W  art jmrsjT ^  1

Mr Deputy-Speaker: I hope the 
House would like me to put these 
motions to vote though it is time now 
for the Private Members’ business to 
be taken up We might take another 
five minutes over this and give full 
time to the nos official business

Several Hon Members Oh yes

Mr. Deputy-Speaker First I have to 
put Pandit Govind Malaviya’s amend
ment to the resolution moved by Shri 
Braj Raj Singh

Pandit Govind Malaviya Sir, I do 
not want to press it

The amendment was, by leave, 
withdrawn

Mr. Deputy-Speaker: So I shall now 
put the original resolution moved by 
Shri Braj Raj Singh

The question is

“This House disapproves of the 
Banars Hindu University (Amend
ment) Ordinnce, 1958 (Ordinnce, 
No 4 of 1958) promulgated by 
the President on the 14th June, 
1958 ”

I thmk the ‘Noes’ have it

S h r l  B r a j  R a j  S i n g h :  T h e  'A y e s ’
have it

M r .  D e p u t y  - S p e a k e r : L e t  t h e  l o b b i e s  
be cleared 

S h r l  KhadHkar ( A h m e d n a g a r ) :  W h o  
h a s  a s k e d  f o r  d i v i s i o n ?
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Mr. ̂  Deputy-Speaker: The hon.
Member (Shri Braj Raj Singh) asked 
for it. Does the hon. Member want 
division?

Shri Braj BaJ Singh: Yes, Sir.

Mr. Depaty-Speaker: Then what
was the objection taken? I have not 
been able to understand.

D r .  K r i s h n a s w a m i  (Chingleput): 
They say it should be taken at three 
o’clock.

Mr. Deputy-Speaker: After 2-30 p .m  
we can take it.

The result of the division is ...

Shri Prabhat Kar (Hooghly): Sir, 
my machine does not work.

Mr. Deputy-Speaker: I will add one 
more to the 'ayes'.

Shri Sidd&nanj&ppa (Hassan): Sir, 
my machine also is not working.

Mr. Deputy-Speaker: Then I will
add one to the ‘noes’ list.

The result of the division,* with 
those additions, is:

Ayes : 28 
Noes : 113.

The resolution was negatived.

Mr. Deputy-Speaker: Then we come 
to the motion for reference of the Bill 
to Select Committee and the amend
ment to it moved by Pandit Govind 
Malaviya. Does he press his amend
ment?

Pandit Govind Malaviya: No. Sir.
The amendment was, by leave, 

withdrawn.

Mr. Deputy-Speaker: There is an
other amendment to it, moved by Shri 
Yadav. 1 shall put it to vote.

The question is:

“That the Bill be circulated for 
the purpose of eliciting opinion 
thereon by the 13th October, 1958.**

The motion was negatived.

Mr. Deputy-Speaker: The amend
ment moved by Shri Vajpayee is ruled 
out of order: he has lost his chance 
because he has accepted to be on the 
Select Committee.

So I will now put the motion for  
reference to Select Committee to the 
vote of the House.

The question is:
“That the Banaras Hindu Uni

versity (Amendment) Bill, 1958, 
be referred to a Select Committee 
consisting of Sardar Hukam Singh 
Shri Banarsi Prasad Jhunjhun- 
wala, Shri Satyendra Narayan 
Sinha, Shrimati Jayaben Vaju- 
bhai Shah, Shri Radha Charan 
Sharma, Shri C. R. Narasimhan, 
Shri R. Govindarajulu Naidu, Shri 
T. R. Neswi, Shri Hiralal Shastri, 
Shri Tribhuan Narayan Singh, 
Shri Sinhasan Singh, Shri Atal 
Bihari Vajpayee, Pandit Munish- 
war Dutt Upadhyay, Shri 
Birbal Singh, Pandit Krishna 
Chandra Sharma, Shri Nardeo 
Snatak, Shri Mahavir Tyagi, Shri 
N. G. Ranga, Shri N. R. Ghosh, 
Shri Nibaran Chandra Laskar, 
Shri T. Sanganna, Shri Prakash 
Vir Shastri, Shn Prabhat Kar, 
Shri T Nagi Reddy, Shri Braj 
Raj Singh, Shri J. M. Mohamed 
Imam, Shri Jaipal Singh, Shri 
Frank Anthony, Shri Surendra 
Mahanty, Shri, R. K. Khadilkar, 
Shri H. C. Dasappa, Shri Khush- 
waqt Rai and Shri Asoke K. Sen 
with instructions to report by the 
22nd August, 1958.”

The motion was adopted.
Mr. Deputy-Speaker: Now we shall 

take up non-official business.

•Names of members who recorded votes have not been included under 
the direction of the Speaker as the photo copy of Division result did not 
clearly show the names of all members.




